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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH , PUNE

Execution Application No.5/2023 (WZ)
In

In Appeal No.16/2022(WZ)

Suvarn Rajaram Bandekar ....Applicant
Versus

|

! GCZMA & Ors. ....Respondent(s)

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3

! I. Shri Uday R. Prabhu Dessai, Major in age, Occupation:
Service. R/A: Kakoda. Curchorem, South Goa, take oath and

state on solemn affirmation as under:

The Respondent No.3 submits in the above matter as follows:

=g M ]

1) I say and submit that , as regards Para Nos.1 to 12, 14, 15 & 16

no comments are necessary from the Respondent no. 3.

2) With respect to the contents in Para-No.13 I say and submit as

under :

a) The Respondent No.l vide order No. GCZMA/SMWP/12-
13/01/2349 dated 25/03/2022 issued direction under section 5 of
the Environment (Protection) Act, 1986, read with rule 4 of the
Environment (Protection) Rules 1986 directing Respondent No.5,
6,7. 89. 10, 11 & 12 to demolish all the existing structures
located in survey No.16/7 of village Sernabatim and restore the

land to its original condition, within 30 days. The Dy. Collector &
ﬁ_’f’—/
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SDO, Salcete, Margao, South Goa to verify the structures are
removed/demolished and in the event, it is not removed as per
directives, then the Dy. Collector shall remove the said structures
within a period of two weeks and recover the expenses incurred
from violators. The copy of the direction is annexed here with and

marked as Annexure "A”.

b) Accordingly, Respondent no. 3 vide Memorandum No.
DYC/SDO/ CRZ/ 4504/2022 /2605-1 dated 01/04/2022 directed
the Mamlatdar of Salcete, to ensure/verify that Respondent No.
5, 6.,7,8,9 10, 11 &I12 had demolished all the existing
structures located in survey No.16/7 of village Sernabatim and
restore the land to its original condition. The said memorandum is

annexed herewith and marked as Annexure "B".

¢) The Mamlatdar of Salcete vide letter No. MAM/SAL/AK/CRZ/
Demo/ 2022 /2145 dated 28/06/2022 had informed the
Respondent no. 3 that inquiry was conducted through the
Talathi of Colva village and it is reported that Respondent No.5,
6,7. 8,9, 10, 11 & 12 have not demolished all the existing
structures located in the survey No. 16/7 of village Sernabatim
and have not restored the land to its original state. The said letter

is annexed herewith and marked as Annexure "C".

d) Subsequently, the Respondent no. 3 was in receipt of Appeal
No.16/2022 (WZ) with LA. No. 50/2022(WZ) from this Hon’ble

Tribunal.

e) It is submitted that the Respondent No.l vide letter No.
GCZMA/SAL/SERNA/12-13/01/2027 dated 06/12/2022 has
informed that demolition order dated 25/03/2022 which was

.

-
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passed by Respondent no.1 was challenged in an Appeal by the
Respondent violators in Appeal bearing No. 16/2022 before
Hon'ble National Green Tribunal, Pune vide judgment/order dated
21/10/2022 thereby dismissing the said appeal. Further informed
that the Respondent violators challenged the said judgment/order
dated 21/10/2022 passed by Hon'ble National Green Tribunal,
Pune in Appeal bearing no. 16/2022 before the Hon'ble Supreme
Court in Civil Appeal no. 8563/2022. The Hon'ble Supreme
Court of India vide order dated 25/11/2022 was pleased to
dismiss the said Civil Appeal no. 8563/2022 and requested to
implement/execute the demolition order dated 25/03/2022 issued
by Respondent no.l. The order of Hon’ble Supreme court is

annexed herewith and marked as Annexure "D".

f) Accordingly, the Respondent no. 3 vide Memorandum
No.SDO/SAL/CRZ /Demo/14534/2022/7943 dated 14/12/2022 &
No.SDO/ SAL/ CRZ/Demo/14534/2022/8160 dated 22/12/2022
directed Mamlatdar of Salcete to conduct joint site inspection
with Executive Engineer, WD-VI ( Roads South), PWD, Fatorda,
Margao Goa and representative of Goa Coastal Zone
Management Authority, Panaji Goa. The said memorandum is

annexed herewith and marked as Annexure "E" &“F".

g) After inspection of said structures, the Executive Engineer,
WD-VI (Roads South), PWD, Fatorda, Margao Goa vide letter
No. PWD/WDVI /ASW/F-140/584/2022-23 dated 03/01/2023
informed that structures to be demolished were G+1, G+2 and
other structures and such demolition required specialised

demolition agency and methodology and requested to direct Goa

ﬁ” |

#
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Coastal Zone Management Authority, Panaji Goa to appoint
consultant to ascertain the method & machinery required for
demolition based on which estimate can be framed and tendered
only after deposition of funds required for execution of work.
The said communication is annexed herewith and marked as

Annexure “G”.

h)Accordingly, Respondent no.3 vide letter No.SDO/SAL/ CRZ/
Demo/14534 /2022/343-1 dated 16/01/2023 has requested the
Respondent No.l to appoint consultant to ascertain the
methodology and to place funds at disposal of the Executive
Engineer, WD V,I PWD, Fatorda, Margao Goa or work may be
executed through concerned Government agencies at their level.

The letter is annexed herewith and annexed as “H”

i) 1 further say and submit that Reminder letter No.
SDO/SAL/CZ/Demo/14534/2022/930-1 dated 09/02/2023 was
sent to the Respondent No.1 to take necessary action in the above
matter. However, no response has been received. The Reminder

letter is annexed herewith and annexure as “I”

j) In order to avoid contempt of Hon'ble Supreme Court the
Respondent no. 3 had issued demolition order bearing No.
SDO/SAL/DEMO/2023/06 dated 06/02/2023, which was fixed on
15/02/2023, to demolish all the existing structures located in Sy,
No.16/7 of village Sernabatim, Salcete Goa carried out by
Respondent No.5, 6,7, 8,9, 10,11 & 12. The copy of the order

1s annexed herewith and annexed as Annexure J.

k) I say and submit that the Executive Engineer WD VI , PWD,
Fatorda, Margao Goa, did not report at site. Hence the

on

' /
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demolition could not be carried out. When contacted, the office

informed to place the funds at their disposal to carry out
demolition.

1) I say and submit that accordingly, Respondent no. 3 vide letter
No.SDO/SAL/CRZ/DEMO/14534/2022/1062-1 dated 16/02/2023

informed the same to the Respondent No.l and once again

requested to place funds at the disposal of the Executive Engineer,
WD-VI (Roads) ,PWD, Fatorda, Margao Goa in order to enable
the Respondent no. 3 to execute the orders. The Respondent no. 3
also requested the Respondent No.l1 to execute the demolition
work at their level and further informed that Respondent no. 3
shall provide them the necessary police protection and magisterial
arrangement. The letter is annexed herewith and marked as

Annexure "K").

m) I say and submit that the Respondent No.l, vide letter No.
GCZMA/SAL/SERNA/12-13/01/2765 dated 08/03/2023 has
requested Respondent no. 3 to demolish the said structures and to
make arrangements to recover cost from violator as arrears of
Land Revenue Code. The Respondent No.1, further informed to
coordinate with concerned authorities including the Executive
Engineer, WD-VI(Roads), PWD, Fatorda, Margao Goa and
implement/execute the demolition order dated 25/03/2022 issued
by GCZMA. A copy of the letter is annexed herewith and marked

as Annexure "L".

n) Accordingly, the Respondent no. 3 vide letter No. SDO/SAL
/CRZ/DEMO/2023/1505-1 dated 13/03/2023, once again
requested GCZMA to place funds at the disposal of the

)z/v'

zy/
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6

Executive Engineer. WD-VI(Roads), PwD. Fatorda, Margao Goa

at the earliest in order to execute the demolition order. The
Hon'ble National Green Tribunal, Pane has issued Notice to the
Respondent  No3  and matter was posted for hearing on

08/05/2023. The Respondent no. 3 had issued demolition order
second time bearing  No, SDO/SAL/DEMO0/2023/19 dated
29/03/2023, which was fixed on 17/04/2023. A copy of letter is

annexed herewith and marked as Annexure "M".

0) I say and submit that the Respondent no. 3 again issued the
demolition order for the second time vide order bearing no.
SDO/SAL/DEMO0/2023/19 dated 29.03.2023 which was fixed on
17.04.2023. The copy of the order is annexed herewith and

marked as Annexure “N”.

p) However, the Executive Engineer, WD-VI(Roads), PWD.
Fatorda, Margao Goa vide letter No.PWD/WDVI/SDIV/E-
14/2023-24/09 dated 10/04/2023 informed the Respondent no. 3
that an estimate to provide demolition Squad has been processed
to the Government for sanction and requested to defer all major
demolitions till the contractor to supply demolition squad is
finalized after tendering procedure. The copy of the letter is

annexed herewith and marked as Annexure "O",

q) I further say and submit that, the Mamlatdar of Salcete vide
letter No. MAM/SAL/DEMOLITION/2023/1661  dated
17/ 04 /20 23 reported that the demolition of the said structures
was not carried out as it was informed by the office of the
Executive Engineer, WD-VI (Roads), PWD, Fatorda that they do

not possess the requisite machinery to carry out the demolition of
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the said structures. Hence, the above referred demolition order
could not be executed. A copy of the said letter is annexed

herewith and marked as Annexure "P".

r) Accordingly, the Respondent no. 3 vide letter No.SDO/SAL
/CRZ/Demo/2023/2076  dated 18/04/2023 has informed the
Respondent no. 1 that the above demolition was not carried out.
A copy of the said letter is annexed herewith and marked as

Annexure "Q".

s) I further say and submit that the present Respondent again for
the third time issued demolition order bearing No.
SDO/SAL/DEMO/2023/38 dated 25/04/2023, which was fixed on
04/05/2023. A copy of the same is annexed herewith and marked

as Annexure “R".

t) I further say and submit that, the Mamlatdar of Salcete vide
letter No.MAM/SAL/DEMOLITION/2023/1914 dated
04/05 /2023 informed that the demolition of the said structures
was not carried out as it was informed by the office of the
Executive Engineer, WD-VI(Roads), PWD, Fatorda, Margao
that they do not possess the requisite machinery to carry out the
demolition of the said structures. Hence, the above referred
demolition could not executed. A copy of the said letter is

annexed herewith and marked as Annexure "S".

u) Accordingly. the Respondent no. 3 vide letter No.SDO/SAL/
CRZ/Demo/2023/2408-1 dated 05/05/2023 has informed the
Respondent No.1 that the above demolition dated 25/04/2023 was

not carried out. A copy of the said letter is annexed herewith and
marked as Annexure "T".
S

ﬁ/”"
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v) However, the Executive Engineer, WD-VI(Roads), PWD,
Fatorda, Margao vide letter No.PWD-WD-VI/ADM/F.69/23-
24/447 dated 29/05/2023 had informed that estimate amounting
Rs. 42.45205/- has been submitted for sanction by the
Government and requested to differ major demolitions till the
work order is issued. A copy of the said letter is annexed herewith

and marked as Annexure "U".

w) I say and submit that, the Respondent No.3 had issued 4™ time
demolition order bearing No.SDO/SAL/DEMO0/2023/116 dated
29/08/2023, which was fixed on 12/09/2023. A copy of the said

order is annexed herewith and marked as Annexure "V".

x) I say and submit that accordingly, the Respondent no.3 vide
letter No.SDO/SAL/Demo/2023/4215  dated 13/09/2023 has
informed the Respondent No.l that the above demolition dated
29/08/2023 was not carried out and requested to deposit the funds
at the disposal of the Executive Engineer, WD-VI(Roads), PWD,
Fatorda, Margao. A copy of the said letter is annexed herewith

and marked as Annexure "W".

y) I further say and submit that the Executive Engineer, WD-
VI(Roads South), PWD, Fatorda, Margao Goa vide letter No.
PWD/WDVI/ASW/F-140/470/2023-24 dated 11/09/2023
informed that their office is not having any work order for
demolition squad. In case of urgency, GCZMA may be directed
to deposit the amount of Rs.68,300/- per day. The demolition
Squad shall consist of providing 2 JCB's, 2 tipper trucks and 20

labourers. Any other machinery/tools required for demolition
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shall have to be arranged separately by the GCZMA. A copy of

the same letter is annexed herewith and marked as Annexure "X".

7) 1 therefore, say and submit that the Respondent No. 3 had
made every endeavour to comply with every order of this

Tribunal. Hence this Affidavit.

Hence, 1 say that all the above mentioned contents are true and

correct to the best of my personal knowledge, information and

belief and hence I solemnly affirm the same on this the 17" day

of November 2023 at Margao Goa. QM

o

Affiant

I know the Affiant

Advocate
Solemniy alfigicy berore me by . P,
M‘Umff%P qbhy. Desso » NOTS
Mho is! identified to—+re—by QLA
NOT, 3 HOTAHIAL"P ARIAL
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2&)6 } ANNEXURE ‘A
GOA COASTAL ZONE MANAGEMENT AUTHORITY

C/o Department of Environment aqd Climate Change (Govt. of Goa)
4" floor, Dempo Towers, Patto, Panaji-Gog

N\ E-mail: goacoastalzonc@gmail.com |
" Ref. No. GCZMA/SAL/SERNA/12-13/01/ 2 34 9 Date : 23/03/2022
| It e e R T T R
1 AR OEER #. OFFICE OF DY COLLEC VoW 2
MOST URGENT I soosop | -scab 00A
NGT DIRECTIONAL MATTER i (e 35'\,‘0—3.20“,
{l.l-nwursl No QSD“ Q_(fq
DIRECTION ER SECTION 5 OF THE" ONM 10N
ACT, 1986, READ WITH RULE 4 OF THE ENVIROIJMENT (PROTECTION)
RULES, 1986.

|
Sub: Directions to demolish structures in Survey no.16/7 Sernabatim alcete G

Ref.: (1) Original application bearing no.23/2013 (rcnumblered to 480/2018)
filed by Mr.Suvarn Bandekar before Hon’ble NGT,Pune.
(2) Order of demolition dated 05/12/2014 issued by GCZMA.
(3) Appeals bearing n0.126/2018 (earlier appeal n0.39/2014) and Appeal
n0.128/2018 (earlier appealno.43/2014) before thF Hon’ble National

Lo e mmsmen i —

Green Tribunal.
(4) Order dated 13/12/2018 in Application 10.23/2013passed by the Hon’ble
NGT, New Delhi. :
(5) Letter/representation dated 14/01/2019 on behalf of original
complainant.
(6) Order dated 20/12/2018 passed illl Appeals bearing no.126/2018 (earlier
appeal n0.39/2014) and Appeal n0.128/2018 (earlier appealno.43/2014)
before the Hon’ble National Green Tribunal, New Delhi.
(7) 202™ GCZMA meeting held on 29/05/2019.
(8) Minutes of 204" GCZMA meeting held on 11/06/2019. .
(9) Minutes of 219" GCZMA meeting held on 28/01/2020 and 29/01/2020.
(10) Minutes of 220" GCZMA meeting held on 05/02/2020.
(11) Minutes of 222" GCZMA meeting held on 04/03/2020.
(12) Minutes of 223" GCZMA meeting held on 18/03/2020.
(13) Minutes of 230" GCZMA meeting held on 09/10/2020.
(14) Minutes of 233" GCZMA meeting held on 29/10/2020.
(15) Minutes of 238" GCZMA meeting held on 26/11/2020.
(16) Minutes of 243" GCZMA meeting held on 14/1/2021.
(17) Minutes of 246" GCZMA meeting held on 04/02/2021.
(18) Minutes of 264" GCZMA meeting held on 06/07/2021.
(19) Minutes of 267" GCZMA meeting held on 26/07/2021.
(20) Order dated 10/12/2021 in MAnp.ISfZﬂZl before the
Hon’ble National Green Tribunal.
(21) Minutes of 281* GCZMA meeting held on 23/12/2021.
(22) Minutes of 284" GCZMA mecting held on 06/01/2022.
(23) Minutes of 285" GCZMA meeting held on 13/01/2022.
(24) Minutes of 287" GCZMA meeting held on 27/01/2022.
(25) Minutes of 294" GCZMA mcctinF held on 03/03/2022.

PR T PR S L

WHEREAS, the 01*iginal comp]'_ain;am M. Suvam -- el
application bearing n0.23/2013 (renumbere

Tribunal, Pune interalia seeking restitution

. T

v raie )
S
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1
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> structures belonging to the violator in property bearing survey No,16/7 of Sernabatim

Village, Salcete Taluka.

Leticia Cardozo,b) Jovek Cardozo c)Man’a Sunifer Cardozo d)Maria Sweta
¢)Audrey Cardozo Fernandes f)James Se.)asﬁao- Fernandes for all the
except one structure) identified in property bearing survey 1} 0.16

Village, Salcete Taluka. |

AND TME[ER]&‘.A.‘S, the said dem':liﬁ:m order dated 05/1

by the respondent in appeals bearing no.126/2018
Appeal no.128/2018 (earlier appealno.43/2014) before th

Tribunal, RO 4

AND WHEREAS, vide order ‘
n0.126/2018  (earlier appeal 10.39/ n0.128/2018 (earlier

appealno.43/2014) and application bearing . d to 480/2018) were

erty (o seek redress before the appropriate

/2018) is dismissed as withdrawn”,
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Sermabatim Village, Salcete Taluka and recovery of cost of rstorat‘mn of land from the

heirs of Armando Cardozo.

AND WHEREAS, the Hon’ble National Green Tribunal has vide order dated~
20/12/2018 in said appeals interalia directed as follows : “In these circumstances and "' A
the contentions raised by the learned counsel for the parties \we are of the considered

opinion that it would be appropriate and is a fit case which be remanded to the

=

GCZMA for considering it afresh, after szfng into comlgeraﬂon the material on
record and considering the contentions of these parties. ’

1 Consequently, we allow the a| peals and set aside the on#r

December, 2014 and remind the case :11 Goa Coastal Zone

L | .
reconsider the same and pass a reasoned order, after
| material on record”. L, T ) _ ; J|
1 !
’ AND WHEREAS, the matter v
< held on 18/03/2020, 230" GCZMA m

meeting held on 29/10/2020, 233rd C
GCZMA meeting held on 26/11/2020, :

respectively.

said matter can be seen as follows:- Advy
If of complainant. Adv Parag Rao
plainant pointed out to order dated

cction 1o remove the illegal road.
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Against the said order which was disposed by the Hon'ble High Court
Bombay at Goa with a direction contained in Para 9 of the judgment. The co

Jurther submitted that pursuant to the said Judgement and a s

out and illegal road was demolished.

At this Juncture Ld adv for Rasp? argued that the i
road is being unnecessarily re-opened by t complainant. |
out that complainant themselves had r.-cr
road was actually done by the local Vill
that the order dated 24/08/201] was 0
directions to restore Iwere issued to the,
submitted that the present proceedings

Respondent  submitted that lhﬁ com
withdrawn his application bearing no, ,I 2013 b in'ble NGT, Pune and no
specific liberty was granted. As no libe ty |was o ed by Hon'ble NGT, Pune the
complainant cannot be allowed to uni  The respondent pointed qut 1o the
pleadings/prayers in. the appllication beari /2013 filed by the complainant
bejore the Hon'ble NGT, Pune and the representation made before ihis Authority. The
Respondent submitted that 1 libert) 1o the complainant the issue of

y at Goa that review of order is only
ble to the authority. The Respondent
ombay at Goa has infact taken a view
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Raghunath Dhume and Dr. Antonio Mascaranhas which clearly indicates existing of

sand dunes and the said report was filed on record before Hon'ble NGT, Pune in the

application bearing no.23/2013."

—

AND WHEREAS, in the 246" GCZMA meeting held on 04/02/2021 it was
decided as follows:-“The Authority after hearing both the| parties and taking into
consideration the written and oral submu'sir'ans made by both the parties decided to
keep the matter for order on the point of penalty. As regards :ia illegal construction the
same will be taken up for hearing separately, ;
|

AND WHEREAS, the matter was placed for h&a.riu:g in the 264™ GCZMA
meeting held on 06/07/2021.The Authority granted time on tf;hc request made by Adv
Parag. Matter was posted for deciding the[ question’ of peilalty to be imposed on
Respondent and further for arguments oniﬁfﬂ?ﬂﬂll at 3.30 p. m on the illegal
structures constructed by the Respondent.i Further .during 266" meeting held on
22/07/2021 due to paucity of time the mattcriis posted to 26/07/2021.

AND WHEREAS, the matter was placed for hearing in the 267" GCZMA
meeting held on 26/07/2021. In the said meeting Adv Parag Rao remained present on
behalf of Respondents and Adv R. Gracias remained present on behalf of Respondents
5 to 7. Complainant present through Adv S Henriques. Adv. Henriques stated that the
matter was posted for deciding on the penaltjlr to be imposed for the destruction caused
to the Environment by construction the ro -. Adv Henriques stated that the report of
the Goa State Biodiversity Board (GSBB}ejlnt&d that the cost was amounting to Rs.
5,00,000/- hence accordingly-the Aml:bl.oﬁty.may decide. Adv Parag Rao objected to the
penalty to be imposed. He further stated that as per the report there are no factual
finding that the road was constructed by the Respond:nt. He further stated that penalty
would not arise as it was accepted by the Authority that the dunes are being restored

naturally so there is no cost of restoration as the nature has taken its course. Adv Rao

stated that additional reply has been filed and the Judgment has been taken on record

(3

T . v e 4
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. and the same may be relied when deciding the penalty. The Authority heard the parties

at length and posted the matter for orders on|pe.nalty.

AND WHEREAS, an M.A no.l |IJ21 was filed by the Ongmal Applicant
before the National Green Tribunal, Puﬁe interalia being aggrieved by nﬂﬂwf
matter by the Authority. The National cen Tribunal, Pune vide order dated
10/12/2021 interalia directed the Authority to dispose off the matter before ﬂm@: .
before 15/02/2021. : .

AND WHEREAS, the matter was placed for hearing

meeting held on 23/12/2021. The Proceedings in the said

under:- “Adv Shailesh Henrigques preslm or the C

C Cardozo present in person. The Respondent Mr.Jovek Cardo:

|

matier.”

AND WHEREAS, in the 281%
decided as follows: “The Authority noted
bound direction to decided the matter on o,
condemned the attitude of the Respondent in|see
decided to grant time as last and final g '
on 06/01/2022 at 3.00 pm”.
meeting held’; on 06/01/2022. The

ing in the 284" GCZMA

‘the said matter can be seen as

under:- “Adv SHen at, Respondent Mr. Jovek Cardozo

5 } \ L : s ) .
' present in pers , R { No.3 present. Respondent Mr. Jovek
to unable to attend the hearing the same

er Secretary brought to the notice of the
case and the matter is coming up before
ase off before 15/02/2022; the matier
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plan produced does not correspond to the structure on §i

Complainant is that the plan is of the property situated at a

where the structure in dispute is located. The eastern bo
|

the main road however, on site there is no TMd It is the

the Licence issued is with reference to other property whic

ching the beac
that this application dated 30/11/1984 LT the foundational

Jrom the sea and the property in dispute is

I
The Complainant states that on 29/03/198
and the plan produced was the one atia
Complainant states that on the do

he distance from the beach to the struct

that the letter dated 30/11/1984 filed by e the Village Panchayat

was taken up in the Village Panch 12/12/1984 and it was decided (

to issue licence.

That on 16/11/1986 ﬁ!ea' at the Village Panchayat 1o
grant them another house | . sartbE 1o r which Licem:e was obtaiped.
| : ' e year 2001 for correction of records
of the survey plai r the Resp ﬁdmt mention anything about the
I - e 1 it shows only 25 sq mis. '
remanded back to the Authority 10

dent was that all the documents
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remanded the matter before the Autkarm‘ to consider lhT documents and p

reasoned order after considering all the

Adv Radharao stated that he will file his wri

AND WHEREAS, in the 285" GCZMA meeting

decided as follows: “The Authority heé:m‘
|

Parties to file Written Arguments along with

Arguments which they seek to rely to
Argumenis on 20/01/2022 and matter |

27/01/2022 at 3.00 pm. "

14

uments.

ten arguments. "

7 and Adv Radharao. Gracias

.

in survey no. 16/7 was pyrchased
from the Village Panchayat plan

r 1991, there is excise license, and
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Adv Radharao Gracias submitted that structures in th

10 1991. Bar and rooms were existing prior to 1991
record 1o show and substantiate the existence of s

MDWHEREAS,mtheZM“]

decided as follows: “The Authority
Orders”.
!
AND WHEREAS, the matter was
? GCZMA meeting held on 03/03/2022, ]
! In compliance 10 the said order date ; EI
P arguments/Submissions as well as & and Oral advanced by R
P I respect 1o the structures existing in
|

| The Arguments advanced by Complainant can be briefly seen as
under:-
' The Complainant has § in Survey No. 16/7 was first

10/ 000 ﬁam the Office of the Collector, South
v separate and independent structures
oticed all falling within the 200 mtrs, of

uthority has.issued various Show Cause
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. As the matter was not taken up by the Aulhoruy a Petition beqxrmg No. 218/2012 in the

Hon'ble High Court of Bombay at Goa and‘| same was aﬂowad. Further another Misc.

Civil Application bearing No. 309/2013 cqme to be filed s'eekmg con;vfm of the r
directions earlier issued by the Hon'ble High Court of Bombay at Goa., 4 7",;*1
It was also argued by the Counsel that thq aforesaid three Dfrsmom/ Orders were- ,. % i
issued independent of and umnﬂuenclfa' bry any Resoluti taken by the Village ]"P‘"
Panchayat pursuant to the Directions pqlzsseqli in Suo Moto Writ Petition MWW - T :
Hon'ble High Court of Bombay at Goa. hatte ophak y
The Counsel for the Complainant has placed reliance the Survey Plan vey N * ~
1677, the Plans dated 16/12/2010, 05/09/2012 and 2703/2014 of the Direct ate *if”
Settlement and Land Records. The Caur{.sel inted out the vast difference e g r e
wo siructures shown to be existing in the Government Survey Plan of St '

dated 21/09/2010 viz-a-viz the other three Plans which s

additional structures and also appear 1c changed in :
( 2010 and 2014. The Survey plans g.’ear!rv indicates the stru
denoted them as ‘ new structures' . ;
The Counsel for the Complainant has also pointed out and placed on record the Form
I & X1V of Survey No. 76/1 and 16/7 wherein the area of the property bearing Survey
No. 16/7 is 3200 sq.mirs. The aforesaid properties are known as “AMBEAXIR —
76/1” and "PRAYA - 16/7” and licence/s taken in respect of the structure existing in
Survey No. 76/1 have been placed on.'rg_mniﬁrg mislead/ suggest Ihar the same are in
respect of the structures existing in Survey No, 16/7 and the same can be observed
from the Receipts and Electricity Bills produced by the Respondent wherein the word
< The Counsel fbr the Com liance on all the documents which are

f Sale dated 03/01/1977 whereby the said

do Cardozo and his Sister who are the

‘he said document does not reflect or state

operty bearing Survey No. 16/7.

has alsa taken us through an Application dated
dozo and Ms. Bertha Fernandes for Re-survey of

1 in the Survey recom‘s The said

canned with CamScanner



The Counsel for the Complainant has painted out to the letter dated 30/11/1984 by M.
Armando Cardozo which is invarded on 02/12/1984 where
Restaurant is sought by Mr. Armando Card, lzo and to which
sketch when observed makes Jor a ven:' interesting observation and was specifically

; . Sl
pointed out to us wherein on one side it is

Mud Road”, and on the other side "11 Sernabatim Main Rtad

importantly the distance is shown to be 450
Sernabatim Main Road to Colva” w}n‘cl is

the structure of Mr. Armando Cardozo exist

Licence was granted, |
The Counsel for the Complainant has also iaken us to the I
the Commissioner of Excise seeking licence by Mr. AmamI C

the same aforesaid skeich is annexed.

The Counsel for the Complainant has laid

misrepresentation of the Plan/ Skeich as the

legitimize or show this Hon 'ble Au:hon'g} tha
prior to 19/02/1991 which infact is r‘ncorr?c! and the same c

Jollowing documents i.e. letter dated
Superintendent of Excise and Excise Inspe
stated as Jollows "I am to inform that the

the beach is more than 400 mirs.”. The afore:
Jfact that the application dated 30/11/1984 and

Jor Bar and Restaurant and the Resolution

work, when infact the House Number or the B

16/11/1956 i.e. close to two years fr
Panchayat and one year from the
Licence. i

The Counsel for the Complai
together clearly show
in Survey No. 16/7 but
sketch/ pklm anne

[l | Ssbuimr | pasi

17

in an NOC for Bar and
a sketch is annexed, The

noticed that there is “Sernabatim quh-lx

10 Colva” and most A%
mirs. from the beach/ structure to the “to
not the situation m

ng in Survey No.

great emphasis
same is being used by ?
! the structure is a legal
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essentiality in view of the fact that almost the entire property\falls within the 200 mtrs.
: | |

d substance that | | the structures existing
Approval/ Construction
urther that the structures~

of the High Tide Line. |
It is the case of the Complainant in sum an
in Survey No. 16/7 are wholly illegal without the Permissio
Licence/Conversion Sanad from the Carppe!lenmurkamies.

also not depicted in the Survey Plan. i
Accé:rd:‘n gly, this Authority thereafier permi ed Advocate P
some of the Respondents to advance Oral Submissions

submitted which are as below. '

Advocate Parag S. Rao has placed on re rd a voluminoys documen

Written Submissions 1o support the case of the Respondents that all the structures that
are seen and existing in property beari rvey No. 16/7 ¢ Jlegal as the same are
existing from prior 1o the year 1984.

Advocate Parag S. Rao has placed reliance heavily on  documents i.e. the

Application dated 30/11/1984 alongwith a sketch and letter dated 29/03/1985
alongwith a skeich which according to the Ld. Counsel matches with the structures as
seen on the Plans prepared by the Directoraie 2 of Settlement and Land Records.

Advocate Parag S. Rao thereafier took this 4 thority to the records of the Department

of Excise and correspondence annexed to his Written Submissions wheyeby the

Counsel argued that the said documents ¢! arly show that the Excise Licencq for Bar

and Restaurant was given o @ structure existing or the Sernabatim Bmch

Advocate Parag S. Rao also pointed out 19 ct that the said records Jfrom the
d prior [0 19/02/1991 and therefore the CRZ Rule

the structures that are existing in
' argued that the records from the
iod prior to 19/02/1991.

lents further took us through a number
of Xavier Bar and Restaurant, Ambeaxi,
e of ,12/12.'-’1936 to impress upon this
a;;madpr:ar 10 19/02/1991. |
mcards and certificates alongwith
gg;mdtmpms gwn :bwduﬁwﬁty rhm
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Advocate | ‘arag 8. Rao has in addition taken us through the Report submitted by the ‘%
Inquiry Committee dated 12/08/2014 which found the structures 10 be legal existing in

property bearing Survey No. 16/7 and p}':'m' to 19/02/1991. |
Advocate Parag S. Rao in his Written Submissions has alsq produced Orders of the

Hon'ble High Court of Bombay at Goa in Wl(rit Petition 71/2016, Pra'er'af the Hon'ble. '

; |
Supreme Court of India in Civil Appeal 9315-9316 of 2019 alongwith Plaints and
Written Statements. ! eyl

Advocate Parag S. Rao thereafter concluded his arguments to state that the records

are contemptrorous records from Statutory Authorities and th
existing in the property bearing Survey No, 16/7 ought to b
consonance with law and existing prior I:o 19/02/1991.
Accordingly, this Authority thereafter p
appearing for some of the Respondents to
documents submitted which are as *!ae;’m»l-'.F

erefore all the structures

e considered as legal in

ermitted Advocate Radharao Gracias

ladvance Oral Submissions based on the

Advocate R. Gracias has concurred with the arguments canvassed by Advocate Parag
S Rao.

Advocate R. Gracias Ppointed out to a document dated 04/04/20]6 received under RT]
1o try and establish the fact that as off 1992 there were seven cotlages existing in
property bearing Survey No. 16/7. |
Advacate R. Gracias contested the argume

rrr made by the Complainant as far as the
Order dated 05/07/2001 passed by the Dy.

?oh‘ecmr in so far as the Dy, Collector in
terms of Law is only entitled to make carrer:rfons as permissible by the Land Revenue
Code.

Advocate R. Gracias has thereafter brought to our attention the Order dated
19/09/2016 wherein the Hon'ble National Green Tr
production of certain documents. ‘

This Authority having heard the Counsels Jor the Complainant and Respondents
respectively as well as perusing the Writien Submissions and all documents placed on
record is herein below as directed by the Hon'ble National Green Tribunal vide its
Order dated 20/12/2018 and the Order da(ed 10/12/2021 is passing the following
reasoned Order on the basis of the documents and arguments heard by the Authority.
The issue to be decided to be decided byAmIIarig; can be briefly as under:- !

] Whether the structures in property bearing Survey No. 16/7, Sernabatim, Goa were
existing prior to 19/02/1991? . .

The Authority has noted that the property begring Survey No. 16/7 almost entirely falls
Within 200 mtrs. of High Tide Line which|is seen demarcated on the three Plans
prepared by the Directorate of Seitlement and Land Records and an observation of the
Plan indicates that the structures also are within the 200 mirs, of the High Tide Line.
It is also a fact that the structures subject

ibunal was pleased to allow the

tier of the proceedings has been at large

i

5 T ———— ]
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before this Authority with various Show Cqm-e Notices/ Directions and Orders bamg
issued to the predecessor’ Respondents time and again.
The Authority has noted that the Respondents have H:mughcluu and even presently in Y
the arguments canvassed and/or documens produced, have failed to produce any BT
document which could be considered as a permission/ I;icenfe/ approval and/ar«
Conversion Sanad fmm a Competent Aur.hori{y s0 as 1o e.srabﬁsh the legality af the

730 sq.murs. and are independent structures.

The documents/ arguments canvassed bg’bqe us also show
Survey No. 16/7 admeasures iotally 3200 sq.mirs. and in te
Directorate of Settlement and Land Recard; there are a
said property which are mdependem- and the Respondents
record a licence/ permission/ approval of ean a single .srmctxrn.
The structures themselves admeasure more |1han 750 sqmtr.s' and it is |

of the Plans

dated 29/04/1992 shows that there was same construction in pro
of which also no licence/ permission/ qupravaf has been produce d fr
Authority. 1 e
The Respondents in reply 1o the arguments fﬂ’bwedby the C )
mainly on the application made to the Villag mnn'lqyg
dated 29/03/1985 made 1o the Cmmm.m L

annexed therelo. ’ 1
This Authority has meticulously compared ' skeiches viz-a-viz the
Government Survey Plan and the P a) J .
Land Records and it is very appar
property bearing Survey No. 16/7 ; : _
bearing Survey No. 16/7, neither is 450 murs. in Jength as
stated in the aforesaid s
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mention of a structure/s existing in Survey No. 16/7 in the Sale Deed. The said .
property after its purchase was subject matter of a re-survey vide an application dared \

. — 3
17/04/1981 and wherein in terms of a tabulation it is very evident that there is only

one structure existing in Survey No. 16/7 admeasuring 25 sq.mirs.

The Authority has also noted that some of the documents mmqed to the reply cum=
Submissions filed by the Respondents through Advocate Parag S. Rao and Advocate
Radharao Gracias are very similar. -
This Authority has thereafier perused the document dated 05/07/2001 produced by the
Complainant which bring out the fact that even in 2001 when an application for
correction was made and there was no attempt to place the cprrecr material on record

fo suggest that the structures existing in property bearing Survey No. 16/7 as they

alleged to have existed right from the year 1984, which was claumered by Advocate for
Respondents. I

The Authority has in particular noted the Jact that the RLspandenI Mr. Armando .
Cardozo had inwarded an application dated 30/11/1984 for an NOC Jor Bar and &0
Restaurant which was decided on 02/12/1984 wherein the licence Jfor Bar muf‘ o~y

Restaurant was granted, but very interestingly the house number to the struct

wherein the Bar and Restaurant was to be operated was granted on 16/11/1986 ie. a
period of two years after the NOC being granted which is not in consonance with law
and therefore it can be safely assumed that the structure for which the Hmcc m
granted existed in Survey No. 76/1 (Ambeaxir) which is 400 mirs. away from the
Beach as stated by the letter dated 26/08/1985 of the Excise Depamm. :
The Authority has taken note of the fact that the structures existing in property bearing
Survey No. 16/7 have not only been part| of Show Cause Notices, Directions and
Orders from this Authority but have also|been subject matter of Orders ﬁ'om the
Hon'ble High Court of Bombay at Goa dated 20/07/2005, 09/08/2012 and 06/01/2014
and in each of the said Orders this Authority has been directed to decide the matter in
accordance with law. -
The Authority has also heard arguments made by the Counsel for the Respondents that
inview of the Affidavits filed by the Village Panchayat of Sernabatim in Writ Petition
02/2006 therefore the mauer..ﬂm 250, ar as the legality of the structures is
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Challans have been placed on record to |impress upon th Authority that all the
Structures existing in Survey No. 16/7 are legal existing prior to 19/02/1991 and infact

according to the Respondents existing ﬁé-om 984 or thereaba‘;uw.
This Authority has also minutely and meticulously gone ! ugh all the documents
which are voluminous and produced b_y![ the|Counsels for th Re?ande}m but has not- )
been satisfied that the structures are legal, lawful and existing from a period priorto ., '
19/02/1991 as the said records do not mention or state the rvey Number or location

in respect of which the said E!eczric;‘gf: Bills, Trade Tax
Receipis, NOC from Panchayat, Resofém‘a and Excise Challans have . Sue
and discarded as insufficient to prove that the structures ar ;'ega-‘md Xisting pri

to 19/02/1991 as in the peculiar facts of this matter the structures adn
than 750 sq.mirs. all of which are within 200 mtrs. of the High Tide Line.A. :
the DSLR Plans from 2010 to 2014 continues to show considerable Wﬁr whwh

no licence/ permission/ apﬁrom.’ has beeln P
1t may be noted that these documents produced by the Respondents infact were already ;5
considered by this Authority and were found to be not indicative of the existence of the

structures prior to 19/02/1991 in the held between 2001 1o 2005.

The Authority has also taken note of the fact that during the course of submissions by

d that apart from the Bar and Restaurant

there are cotiages/ rooms in the property bearing Survey No. 16/7 which arg seen in

the Plans made by the Directorate of Setlement and Land Records and which

structures have varied in size and dimensiops, area between 201 0 and 2014 and for

which the Respondents have failed to produce any permission/ licence/ approval for
the said changes.
This Authority has also perused documents mnexed to the Written Submissions of the

Respondents such as Order of the H igh Court of Bombay at Goa in Writ
I Court of India in Civil Appeal 9315-

the Counsel for Respondenis it has been stat
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This Authority has perused the Written Subhissions of the C.Tamp!ainam pertaining to

the documents from the Village Pﬂ"?hq;af of Sernabatim, Vanelim, Colva and

Gandaulim wherein there are ceriain :‘nLomimnctus while issuing all kinds °f3, s
Certificates, correspondence, ¢lc. (0 rhe;prondanfs. It can be seen that the telep
number has changed four times and aLenJcm outward '
documents is not mentioned.
The Authority held and is of the view that Electricity B
Certificates and/or Excise Challans are not ufficient nor r
place of a licence/ approval/ permission from a Ce
Conversion Sanad 1o arrive al a decision gs fo the
the fact that the CRZ Rules and Regulations of 1991
specially in the present matter wherein|the st
Development Zone (NDZ).
The Authority based on aforementioned findings/observation a er considering
documents submitted alongwith the Fm s and Oral Atgwmﬂ
advanced by the respective Counsels opined that the . espondents have failed to submit
any documents such as Permission ﬁbm- Competer mﬂg'. Construction Licence,
Approved Plans, Original Survey Reca Bkw or Camrsl‘on Sanad in respect of I
ting rty bearing Survey No. 16/7, are : N
al and unauthorised. Accordingly, the f

any of the structures that are existing
violative of CRZ Notification 2011

issue is answered in the negative. amar :
The said structures are constructed within No Development Zone' (NDZ) of the CRZ
area as dgpjcm;* in the Plan i ﬂn Directorate of Settlement and Land '.
Records dated 27/03/2 i fion interms of the CRZ Notification
1991 and 2011,

r directing all the Respondents/ legal heirs
he structures located in Survey No. 16/7,
vall on all three sides of the said property
oms/ Cottages, internal compound wall/
¢ room, Pump House and restore the land to
ich the concerned Dy. Collector & 8.D.0
cover the cost as arrears qﬂmdrwm
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the Mr. Armando Cardozo (since dcTenscd through Lr’s) a) Mrs. Leticia
Cardozo, b) Mr. Jovek Cardozo, ¢) Ms, Maria Sunifer Fiardazo, d) Ms. Maria

Sweta Cardozo, €) Mrs, Audrey Cardazo Fernandes,
Fernandes, g) Mr, Domnic Savio Percir;] h) Ady. Ashlshi Desai to demolish all the
existing Structures located in Survey No. 16/7, Sernabatim, Salcete Goa, and restore.

the land to its original condition, within 30 days from the da};c of receipt of this Order/
Directions. The Dy. Collector & S.D.O. of $alccte Margao, South Goa to w:nfy if the

structures are removed/ demolished and i m the event it is not removed as per thcse

duecuvcs than the Dy. Collector shall 1cnrove the said stryctures within a period of

.i.'r
i

Mr, James Scbastiao

two weeks and recover the expenses incugred from Mr. Armando Cardozo (since

deceased through Li’s) a) Mrs. Leticia ardﬂzu, b) Mr. Jovek Cardozu,_ ¢) Ms.

Maria Sunifer Cardozo, d) Ms. Marila Sweta Cardozo, e) Mrs. Audﬂ.sy Cardozo _
Fernandes, f) Mr. James Sebastiao l%‘ernandes g) Mr. Domnic Savio Pereira, h) |
Adv. Ashish Desai as the arrears of land reyenue and submit rm compliance report.

For and on behalf of the
Goa Coastal Zone Management Authority

v
| ,gg*"*
(Dashrath M. Redkar)
Member Secretary ‘(GCZMA)
To, .
1. Maria Leticia Cardozo, r/o H. No. 107/A, Ambeaxir, Sernabatim, Salcete, %
Goa.
N 2. Jovek Cardu.za, /o H. No. 107/A, Ambeaxir, Sernabatim, Salcete, Goa.

3. Mrs. Maria Audry Fernandes, r/o Flat No. S-5, 2™ Floor, Kurtarkar Vihar,

Near Chapel, Aquem, Margao, Goa. |-
4. Mr. James Sebastiao Fernandes, r/o Flat No. S-5, 2™ Floor, Kurtarkar
Vihar, Near Chapel,.Aquen;,Margﬁ Goa.
5. Ms. Maria Shweta Cardozo, r/o Fla¢ No. A/302, CD Flower Valley, Behind
Pai Palace Restaurant, Borda,Mar 0, Goa.
6. Mr. Ilomnic Savio Pereira, r/o Fla No. A/302, CD Flower Valley, Behmd
e oao, Goa. ;

™ Floor, Pereira Residency, Near Chowgule
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3.

4.

The Collector & District Magistr+te,(So.uth},_ Office o
Mathany Saldanha, Adminismiﬁve
information and necessary action. \
The Deputy Collector & S.D.C of
enforce thé Order and (o verify if’ e structur
event it is not removed as per these
structure after the stipulated tin of
incurred from the violators as land i eve
water/ p;w._r supply without ¢ ;g; irtl
The Secretary, Village Panchay:
Gandaulim ... who shall co-ord

Mr. Suvarn R. Bandekary
Vasco Da Gama, Goa — 403 8(
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MOST URGENT

OFFICE OF THE DEPUTY COLLECTOR & SDO, S
Room No.105, 1st Fl;
Matanhy Saldhana Administrati
Near KTC Bus Stand, Marg
Phone: 0832-2794145,
Email:sdm-salcete.

DYC/SDO/CRZ/4504/2022 1260€— 1
Sub:- Directions to dembli;ﬁﬁ', rue

Sernabatim Salcete Goa. |

Find enclosed herewith a copy o

dated 25/03/2022 from the Member
C/o. Department of Science, Technolog

ol Goa), 4" floor, Dempo Tower:

‘The Mamlatdar of Salcet,
Cardozo (Since deceased
Ms. Maria Sunifer Cardo;
Fernades f) Mr. Jame:
Desai to demolish
Sernabatim and

located in survey no. 16/7 of village
ndition, within 30 days from the date of

receipt of
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No. MAM/SAL/ AK/CRZ/ Demo /2022 [q, Y ;‘
Oftice of the Mamlaldar of 3&1&[&
, Margao-Goa |
In sl * X
S 4 Date:- 28/06/2022.

28\

i)

o=

C
2

To
The Dy. Collector & SDO-]
Salcete, Margao-Goa

Sub:- Directions to demolish structure in survey no.16/7 of
Sernabatim Salcete, Goa

Ref:- DYC/SDO/CRZ /4504/2022 /2605-1, dated 01/04 /2022
Sir,

With reference to the above cited subject it is to informed that i mqmry was
conducted through the talathi of Colva village and it is revealed that Mr. Armand::l e
Cardozo (since deceased through Lr's a) Mrs. Leticia Cardozo b) Mr. Jovek
Carodoz c) Ms. Maria Sunifer Cardozo d) Ms Maria Sweta Cardozo e)Mrs Audrey
Cardozo Fernandes f) M. James Sebastiao Fernandes g) Mr. Domnic SavioPereira

h) Adv. Ashish Desai have not demolished all the existing structures ]ucahed in the
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GOA COASTAL ZONE MANAGEMENT AUTHORITY
Clo Depa rtm;,m of Environment and Climate Change (Govi. of Gnt}
* floor, Dempo Towers, Patto, Panaji-Goa
E-mail: gcacoastalzone@gmail. com
Rel. No. GCZMA/SAL/SERNA/12-13/01/ 2 & 2%

To,

Tile Deputy Collector & S.D.0
OI' Salcete, having office at
Mathany Saldhana administrative
Complex, Margao-Goa.

Sub: Execution of dlrach@;
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Hon’ble Supreme Court of India vide order dated
dismuss the said Civil Appeal no.8563/2022,
A copy of the order dated 25/11/2022 | assed by )
Civil Appeal bearing no, 8563/2022 is annexed hereto and
«gn, |

In light of the above, mmfﬂm to implement/ execute the
demolition order dated 25/03/2022 issued by the Authority in its letter and spirit,

Yours faithfully

hayat of Sernabatim, Vanelim, Colva and
h"f"- - [
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)

iRl

Apneal No, 16/2022(WZ)
Caveat No. 05/2022(WZ)
L.A. No. 50/2022(WZ) & LA. No. 99/2022(WZ)

IN THE MATTER OF:

MR. ARMAND CARDOZO

(Since deceased), through

n 7 MR. JOVEK
Resident of House No. 107 /A,
Ambeaxir Ward, Sernabatim,
Colva, Salcete, Goa- 403 708,
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Counsel for Appellant(s):

Mr.Parag Rno, Advocate along-with Mr. Shivshankar Swaminathan,
Advocates

Counsel for Respoudent|a);

Mr. Surjendu S. Das, Advocate for R-1, 2 & 3
Mr. Shailesh Henriques, Advocate for R-5
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Appellants/their predecessor-in-title Mr. Armando Cardozo (father of

the Appellant No. 1).

(iiiy The Appellant No.2 was a Mundkar of a residential house in
the said property and with the permission of the father of
complainant, other structures such as distillery, mﬁﬂmﬂﬂ]‘.
storage for wood, cow shed and pigsty were pa‘niltbed to be

constructed by the predecessor-in-title of the App llants.

(iv) The complainant had tried to seek demolition of additional
structures except the residential house by instituting the above
suits. In the entire suit, there was no mention about existence of any
bar and restaurant or the father of the Appellant No.1 running a bar
and restaurant from varandha of the residential house. The
structures mentioned in the said suits have nothing to do with the

structures existing in Survey No.16/7.

v}  According to Goa, Daman and Diu Mundkars (Protection from
Eviction)-Act, 1975, a Mundkar can construct in the property of
Bhatkar that is landlord, with his permission and there is protection
granted to such Mundkar from such eviction and he is entitled to
purchase the dwelling house along with the area which may extend
to about 300 sq.mtrs. in a village and 200 sq. mtrs in Municipal
‘area. The late father of Appellant took defense of Mundkarship in the

~ said suits and resultantly the issue of Mundkarship was referred to

S S and the suits were stayed.

it is submitted that by an application dated
rs. Bertha Fernendes applied for re-survey of the
After an inquiry, order dated 25.03.1982 was
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sq. mtrs. and well being 8q.

document as the order is passed by the Public Of

not be placed by inadvertence before the

However, GCZMA had relied on an ord

the Appellants have sought leave to
25.03.1982,
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/ Survey plan of Survey No.16/7 was annexed with the said
' application which depicted the structures. He had also placed on
¥ record an application dated 29.03,1985 made to the excise
department for granting excise license in respect of bar and

i’f restaurant in Survey No.16/7 which was issued on 20.08.1986.

(xij Apart from this, documents such as house tax receipts, trade

license, electricity bills, renewal of excise license, were all of prior to

1991 period, which were placed on record.

(xii) Further, it is submitted that based on the reply submitted by
the Appellants, the Respondent No.l referred the matter to the
Inquiry Committee directing it to submit a report in respect of the
structures existing in Survey No.16/7, which filed a detailed report
on 12.08.2014. The Inquiry Committee took a survey plan prepared
by Directorate of Settlement and Land Records (DSLR) in the year
2014 as the base plan and depicted there-in the structures by

rking the same under different letters, it marked bar and

aurant with shed under letter B, the cottages with rooms were
as C, Cl1 and C2. Other structures such as shed, pump
w:nltlrtlnka and wells were identified by describing the same.

iry Committee after comparing the documents, the plans
ing the plan of the year 1984, 1985 and DSLR plan of 2014
cally held as follows:-

the structure shown in the site plan of the report were
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{xiii) It is further submitted that the structures as depicted in the
plen of Survey No. 16/7 by the Appellants in the year 1984, in the
year 1985 and the plan prepared by the DSLR in the year 2014

based on the existence of the structures as on that dn;l:,m

identical in terms of numbers and shape. =g

bav) Further, it is submitted that the Respondent No.l did mot ‘
accept the Inquiry Committee's Report and held following in its
meeting dated 18.11.2014:-

“...authority on perusal of documents available decided not to 3
aocept the findings of the Inguiry Committee since the
licensee/permissions that is for sale of lguor, electricity and
water” obtained by late Mr. Armando Cardozo is for operation
qawmmmmmh&mmm&.
Ambeshir at Semabatim where he used to run a Bar in the
mqﬁmmwmh_ma
hﬁuwﬁrumﬁmﬁhmmlﬂr
Mnmmmathmf
nﬂmm ﬁ.mﬂwwmm

M-ﬁgdﬂmﬂmﬂumm‘“

il
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which was later on transferred to the National Green Tril

Principal Bench, New Delhi where it was re-numbered as #

3. The grounds on the basis
present Appeal is that:i- .
)

ent No. 1, merely on the basis of the fact that the
n Colva road was shown on a location plan on the
fe and by referring to its distance as 450 meters,
B Bekl tha the atractures were in Survey No: 76/ and’
se issued for Bar and Restaurant also related to Survey

Scanned with CamScanner



the Appellant No. 1,
No. 23/2014 by the Responde
existence of mud road clearly concludes the issue that the
structures existed in Survey No. 16/7 and the license was also
issued in respect of the same meynumber'
{/  The Respondent No.1 failed to appreciate Rule 100 of the Goa ‘
Excise Duty Act, 19ﬂmmuwm-mduwmmrmu
aﬂawedtuopm:c&omahmorlplrtnfthehwu.m
thmwasmwmﬁonofmrhmebcmgwmrupmd&w
dwelling house of the Appellants in Survey No. 76/1.
(vi) It was incumbent upon the Appellant under Rule 90 of the
__ Goa Excise Duty Act, 1964 and Rules, to show existence of the
structures in the property in a plan, while applying for Excise
License. Accordingly, the Appellant in its application dated
29.03.1985, had annexed the plan of Survey No. 16/7, where-in
apart from the Bar and Restaurant all other structures were also
_ depicted, which has been ignored by the Respondent No.1
(vii) 1t is urged that the finding to the effect by Respondent No.1
' that the structures shown in the plan of 1984 pertain to some other

location/structure, by contending that road was shown on the

eastern side or that the distance was mentioned as 450 meters in

the length, is on the face of it, inferential. The Appellants has to

() submit in this regard that only 2 survey numbers which were
discussed in the proceedings, were 16/7 and 76/1. In terms of area,

: el , location and size, the said 2 survey numbers are distinct and

L
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respect of existing structures but all were discarded erroneously by
the Respondent No.l. Had there been no structure existing why the
electricity connection would have been teken and its bill would have

been paid. The electric meter, in respect of Xavier Bar and
Restaurant, is admittedly in Survey No. 16/7.

{ix) The Respondent No. 1 has committed the same mistake which
it had committed in passing the earlier order dated 05.12.2014 by
recording that the Appellants have failed to produce any document
which could be considered as a permission/license/approval and
or /conversion sanad from the competent anthority to establish the
legality of the structures existing in the property in question
admeasuring more than 750 sq. mtrs.

(x] If at all, the Respondent No.1 had any doubts regarding the
existence of the structures on Survey No. 16/7 or Survey No. 76/1,
it was incumbent upon it to get an inspection carried out which
would have brought correct position of the spot. The house number
was also allotted in 1986, which would be sufficient to infer that
license was granted in Survey No. 76/1, Ambeaxir which is 400
mitrs. away from the beach as stated in the letter dated 26.08.1985

of the excise department, hence, it is prayed that impugned order be
set aside.

The stand taken by Respondent No.1/GCZMA in its Affidavit dated

19.08.2022 is as follows:-

{ii The Appellants are the owners of the property bearing Survey
No. 16/7, admeasuring approximately more than 3200 sq.
mtrs. (Subject Property) and are also owners of the property
bearing Survey No. 76/1, wherein they are running Bar and
Restaurant aince "prior to 1991 with requisite
licenses/approvals/ permissions. However, the Appellants have

not only been using the aforesaid licenses for the Subject

Page 9 of 25
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No. 16/7) but have
after 1991, without obtaint

alsc undertaken ad
Property (Survey

structures there-on
provals /permissions flicenses which is in
2011[ - '

ap
Coastal Regulation Zone Notification,

(i) The Subject Property lies entirely wi i

16.12.2010, O

1y
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application dated 29,03.1985 made to the Excise Depa

for Exclee lLicense, Excise Licensc dated 20,

Application dated 30.11,1984 to the Panchayat for NO:

do they prove that the st
1991,
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(ix) Further, it is submitted that license for Bar and Restaurant was

I granted on 02.12.1984, however, the house number found on

the subject structure, where-in the Bar and Restaurant was to

be operated, was granted on 16-11.1986, i.c. after two years

from the date of NOC, It shows that the structure for which the

license was granted existed in Survey No.76/1 and not in the
subject property (Survey No. 16/7).

(x) Even the Electricity Bills and the Receipts which have produced
by the Appellants mentioned the name of field ‘Ambeaxir’, i.e.
Survey No. 76/ 1. This is also mentioned in Form I and XIV at
Page 443 of the Application. The said documents submitted by

¢ the Appellants pertain to the location of the Bar and Restaurant
“and the same is inconsistent with the plan annexed to the
" Applications dated 30.11.1984 and 20.03.1985.

-::d]h"Base-d on the above facts, the demoliion order was passed

=correctly, therefore, the appeal should be rejected.

The stand of the Respondent No. 5 is as follows:-

{i) The Appellants have failed to produce even a single permission/
license/approval from any of the competent authorities in
fespect of the 09 to 11 independent illegal structures of
different sizes in survey no. 16/7. In fact one of the aforesaid

:ﬁlegal structure the “Xavier Bar and Restaurant” touches the

“Sernabatim Beach Coast, with all the other structures
admeasuring 762 8q. mtrs. or there-about falling fully within
200 meters of the High Tide Line (HTL) and in fact 85% of the
property bearing Survey No. 16/7 itself falls within the HTL.

(ii) “The survey no. 16/7 in fact is about 220 meters in length from

“the HTL (West to East) and admeasuring 3200 sq. mirs., the
“sale deed which has been relied upon by the Appellant, by

Page 12 of 25
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which they have said to have purchased the property in
question has no mention of any existing structure.

A correction application was moved by the Appellant before the
Deputy Collector, who vide order dated 05.07.2001, after
holding an enquiry, found in existence over the said survey
number 16/7, a well in existence as well as a house
admeasuring 25 sq. mtrs.

The sketch maps which were annexed with the application for
NOC dated 30.11.1984 before Panchayat/Respondent No.4 and
the application dated 29.03.1985 moved before the
Commissioner of Excise for license, are not survey plans. The
said sketch maps show that there is main road for Sernabatim
to Colva on the eastern boundary of the property in question,
whereas in fact Sernabatim-Colve main road does not at all
touch Survey No. 16/7. Moreover, the length of the property in
the east-west direction is shown to be 450 sq. mtrs. which is at
variance with the actual distance and therefore, the said
document cannot be relied upon and in fact they appeared to
have been submitted with respect to obtaining NOC and license
on some other property/survey number.

The illegal constructions were first noticed in the year, 2000 by
the Deputy Collector, consequent to proceedings in Writ Petition
No. 126/1996 made its communication to Respondent No.l,
where-after Respondent No. 1 issued notices to the Appellants
as well as Respondent No.4. Thereafter, Respondent No.l
carried out first site inspection and it was found that structures
admeasured 762 sq. mtrs. consisting of restaurant, cottages
and a building. Thereafter, Respondent No.l issued a show
cause notice to the Appellants with a direction to demolish the
constructions which were in blatant wviolaton of CRZ
Notification. Thereafter, Respondent No.1 issued another notice

Page 13 of 25
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to the predecessor of the Appellants on 09.09.2003 and after
personal hearing, passed an order on 20.05.2005, directing
demolition of all the structures within one month. The
Appellant’s predecessor challenged the said order before the
Hon'ble High Court of Bombay at Goa taking a plea that
Collector’s Report and Panchnema were not furnished to him,
where-on Respondent No.1 was directed to hear the matter once
again, by order dated 20.07.2005 passed by Hon'ble High
Court.

(vi) Further, it is submitted that in Suo Moto Writ Petition No.
02/2006, the Hon'ble High Court of Bombay at Goa issued
directions in respect of Survey No.16/7, for survey to be
conducted by Directorate of Settlement and Land Records
(DSLR), where-after the plan dated 16.12.2010 was prepared by
the DSLR showing 09 structures of various sizes in NDZ within
200 mtrs. from the HTL in the said survey land. Thereafter,

Respondent No.4/Panchayat issued show cause notice for

demolition of the said structures in the year 2008, Later on the
Panchayat justified some of those structures finding them legal
and decided to cancel the notice. The Panchayat is hand-in-
glove with the Appellants, as it held that the old structures
existed since prior to liberation of Goa when the same were

purchased in 1997. The predecessor of the Appellant has

| -

produced license dated 04.12.1985 along with the sketch
pertaining to a residential bungalow which has also been used
to cover up for the illegal structures. The said bungalow does
not lie in the land bearing Survey No.16/7 and is located
somewhere close to the boundary of Benaulim Village,

(vi) The Respondent No. 4 has helped the Appellants in
manipulating the documents and for this, it is submitted that a
certificate was issued on 22.10.1986 to the effect that Armando

Page 14 of 25
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Cardozo is a resident of Sernabatim, Ambeaxir bearing house
no. 107/2 and that the Panchayat had no objection to him to do
minor repairs in the existing house bearing no. 107/2 at
Ambeaxir Sernabtaim. The certificate dated 19.06.2005 certifies
that the House No. 107/3 is registered in the Panchayat Office
record in the name of Armando Cardozo from the year 1987-88.
However, it is seen that the said House No. 107/3 is changed to
House No.107/2 in the year 1992-93 as per new assessment of
houses and the necessary house taxes have been paid dll
31.03.2005.

(viii) The third certificate pertains to mno-dues dated 09.07.2003
which says that Smt. Bertha E. Fernandes, Proprietor of M/s.
Camilson Beach Resort is running business ectivities of lodging
units, Bar & Restaurant in premises bearing H.No.107/3
situated at Ambeaxir, Sernabatim and has no due outstanding.

(ix) From the above certificates, it is apparent that there are

__ contradiction in those certificates as the predecessor of the

Appellant Mr. Cardozois a resident of Ambeaxir, bearing House
No. 107/2 and has been issued a license to run Bar &
Restaurant under Resolution No. 7 (b) dated 16.11.1986. As
ggainst this, the Certificate dated 19.06.2005 states that House
No.107/3 is registered in the name of Mr. Cardozo, in year
1987-88 and is changed in the year 1992-93 from 107/3 to
107/2. When the House No0.107/2 already existed on
22.10.1986 as per certificate dated 22.10.1986, where was the
question of changing it again in the year 1992-93 as stated in
the certificate dated 19.06.2005. Moreover, there is no reason
given to change the House No. 107/3 to 107 /2.

(x) Mr. Cardozo claimed that initially the house number which was
allotted to the said structures/cottages was house no. 107/6
and that soon thereafter he set up Tourist Home in the said

Page 15cf 25
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e P ection for the said
structure after obtaining electricity conn

structures

In replies dated 12.01.2001 and 22,10,2003 to the Respondent

(xd
No. 4 in show cause notice notices dated 26.12.2000 &
18.10.2003, the predecessor-Mr. Cardozo has stated that one of
the other structures situated in his said land and bearing
House No. 107/7 is used for lodging of the guest for which
electricity was required to be released, which stands changed to
107/4. This clearly shows that there is no co-relation between
House Nos.107/7, 107/6 and 107/4. Further, Resolution No.
7(b) dated 16.11.1986 which finds mention in certificate dated
19.06.2005, does not refer to run Bar and Restaurant but refers
to issuing House Number to his structure where the Bar and
Restaurant is situated at Sernabatim beach, Ambeaxir. Instead,
Resclution No. 3(f] dated 02.12.1984 refers to license from Bar
and Restaurant at South Colva Beach proposed by Mr. Cardozo
from Ambeaxir. = - 1 SO GE. "

(i) Itis pertinent to note that the original structure of 25 8q. mitrs,
which was allotted to the predecessor of the Appellant, Mr.
Cardozo, got converted into massive structures thereafter,
though there is not a single NOC and/or approval produced by
the Appellants from any of the Authorities like the Town and
Country Planning etc. nor is there is any conversion sanad.

(xiil) Further, it is submitted that in Survey No. 16/7 inspection was
made on four different occasions by the Survey Department
right from 2010 to 2020 either on High Court's directions or
otherwise and each report/plan depicts a continuous change in
shape and/or increase in size of the structures and for which
no permission/approval/license was produced which was
required under law which is in consonance with the directions

issued by the Tribunal vide order dated 20.12.2018. In fact the
Page 16 of 25
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slkeetches produced by the Appellants alleged to be of the years
1984 and 1985 tally with the location of the house in the
property bearing Survey No.76/ 1, where the bar and restaurant
was situated for which license was originally granted. Even, the
license issued by Food and Drug Authority on 12.03.1994
shows that it was granted for his residential structure. The
documents filed by Appellants do not support the case of the
Appellants as the same do not tally with the situation at the
site. Moreover, the permissions/approvals which ought to have
been produced, have not been produced.

(xiv) The Appellants solely relied on application dated 29.03.1985
and Letter dated 30.11.1984 while failing miserably to clarify
the clear inconsistency in the said documents which is fatal in
respect of the facts mentioned above. The various structures
admeasuring 762 sq. mts. are independent structures having
only one house number and not a single license/ permission/
approval from any of the competent authorities has been filed.

(xv) There has been an attempt on the part of the Appellant’s
predecessor i.e. Mr. Armando Cardozo and his legal heirs to
pass off documents and wvarious records pertaining to
mundkarial house belonging to late Mr. Armando Cardozo
located in Survey No. 76/1 of Sernabatim Village as if the same
pertains to structures in property Survey No. 16/7. In fact
property bearing Survey No. 76/1 of Sernabatim Village is
called ‘AMBEAXIR’ and not a mundkarial house which is
belonging to late Mr. Armando Cardozo, where-in he ran Xavier
Bar & Restaurant.

(xvi) In contrast, contrast, the property bearing Survey No. 16/7 is
called “PRAYA". The Survey No. 76/1 of Sernabatim Village is
located about 500 to 1000 meters away from the Sernabatim
Beach, whereas Survey No. 16/7 is located adjacent to the

Page 17 of 25
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by Burvey Department, which clearly shows that the illegalities
have continued unabated, therefore, there js no guestion of
another inspection being carried out by Respondent No. 1 as is
being prayed by the Appellant as that would not serve any
purpose. EvmtheDBIRhuemiﬂd?lnw.nﬁﬂﬁ
plans of 2010, 2012, 2014 and 2020 clearly show a clear

variation of the structures and even in respect of the said
changee, no permissions have been produced. The record
shows that on 25.03.1982, there existed only one structure
admeasuring 25 sq. mtrs. in the property bearing Survey No.
16/7 while it is claimed that within a period of 2 years, the
said structure increased by 762 odd sq. mtrs. and that too
mmm«mm or NOCs from any of

‘Goa existed prior to 19.02.1991 ?

il . o

T r

drawn to the said order of this Tribunal ds
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12, Apart from that, the Appellant has also drawn our attention to the P o

enough proof to hold that the said structures y
and therefore, should not have been ordered to b

13, The Learned Counsel for the Respondent No. § &
Respondent No. 1 vehemently a

Survey Number in question were constry :

permission from competent authority and ar

therefore, no construction could M‘b‘lﬂ e aiae ot
construction being in viol mmm 20110 erion thevihave
been rightly been Mﬁ;ﬁm Ry

Survey No. 16/7, Sernabatim, Goa existed
mﬁmwhlehwhmc also framed for

&iﬂlﬂﬂn said question has been answered in

‘before the GCZMA, therefore, we have to see whether L
Hﬂnmiﬂﬂﬁlmt‘hrmmmmm
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fulled to produce any document which could bave bn# co

permisslon/lcenne /approval or eonverslon from 1
to e to establish that the structures were

more than 780 sg, mtrs, and are Indepe 1det

the sald Survey Number {8 3200 sq, mtrs
Directorate of Settlement and Land R

number of structures and the sald pr

measures 1o be 760 »q.

structure would not h

Village Panchayat prior :

Panchayat in 19
Commissioner of |
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identical and established the correct position of the structures

Survey No. 16/7, when compared with the
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19. The authority has also noted that the a

for NOC for bar and restaurant, was

license for bar was granted, which ot
number to the structure in whi
operated, was granted on 16.

been granted, which is not ir

be assumed that the &

in Survey No. 76/1 (AN

as is stated by the -

20. As regards the relia
bms' m h. # - 23 e iz

excise challans
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us beemane on compuring the two orders, we find that all the doe

which were lold durlng the subsequent hearing before the authorlt

rejected,

22.  All the connected applications also ¢

23. After Pronounc
abeyance for a |
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! Matanhy Saldhana Administrative ) et X .'."fr-
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Pl
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Sub: chueati.u depul
Ref: 1) GCZMM&

-
|."| '.-

P cnﬂlﬂﬁﬂd
0 1/12/202 from the Exect
subject snd Copy 4
Al
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CErCE GFTUE DEPUTY c.uuu:rolwauo,m E,
Room No. 105, 151 Floor,
i\l.u.ulh_v buldh.ma Al .vlrau (-

Mlone: U832-2794143, I

hmail:sdm-_m_lqﬁ '

SO ALICRZ/Demo/14334/2022 /'3*!: S

S MG ANDUM

Sub: Request Lo depu

With referéne
subject, this olfice:
ailiclal lrom de

schedaled ian

alecie is hereby directed to mspmt
| ungwith the officials of GCZBM (

which s

h:\u": u"i'l. =
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- AE-IV attached-to.
~on29/12/2022-

2 5 8 ANNExURe "
No. P EPVIASWIR 140/ S0 42022-23

Government of Goa,
Office of the Executive Engineer,
Pablic Works Depattment,

Ak IFatorda-Margag, Gos
e [ II Ili :. Lo ! gl =2 ..
=) |} At , . 2
20T dl Datedie oSG EEEG
! AT - ' gy,
¢ s S D8Pt z
i '\Ir | jotoe {"‘ \
'JIG__ ;
Dy. Collector & SDO, <t L, )

-Matanhy Saldhana Administrative Complex,

Near KTC Bus Stand, Margao, Goa.

Sub :- Regarding request o deput

Ref : No.SDOfsAU'

official for joint site inspection.

534/2022/8160-1 dt. 22/12/2022

Sir,

e _structure to be demolished were G+1 G+2 and
n _require specialised demolition agency aﬂﬂ
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OEFICE OF THE DEPUTY COLLECTOR & SDO, S4
Room No. 10?, 15t Floor,
Matanhy Saldhana Adtpini:il:l.'ati\'f&-
Near KTC Bus St Margao
Phone: 0832-2794 1435, N
Emuil:sdm-salc_T(e

Lo,

I'lie Member Secretary,

Goa Coastul Zone Management Aut
C/o Department of Environment an
(Govt, of Goa) , 4" floor, Dem
Pawo, Panaji Goa. A

Sub: Ex

Ref: 1) G

Madam,

Scanned with CamScanner




26

[40/584/2022-23  dated 03/01/2023 inform
G+1, G+2 and other suuctﬁres and _sr_mh;l
agency and methodology and requﬁ;st&d.
Authority, Panaji Goa to appoint ¢
required for demolition based on ! hic
deposition of funds required for e

and marked as “Annexure B"

In view of above,
methodology and to
oul of demolition. You

South), PWD, Fa

concerned Gov
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NG 1o

[HEP

I8

OIrCe o

Matanhy Saldhana

Near IKTC Bus Stand, Margao - G

[l 0832-2794 145,

L sUPREME COURT MATTER

X

FHE DEPUTY COLLECTOR & SDO, SA
IRoom No.

I.-'.mull:sdm-mrlcrm.goa@aiu.m

08, 1st Floor,

f;d:fninisnjaﬁva C

ﬁlﬁx' |
Fax:0832-2794402

Dated: 09/02/2023

NS DI n'h'.-\I..f{,'lwIJcmufldSBd.“llln )W3T o

l'u.
[lie Member Secretary,

Ciow Coustal Zone Management Authority

/o Depactment of {nvironment and C
(Govt, of Goa) , 4™ floor, Dempo Tow

Patto, Panuji Goa,
Sub: Exec
Ref: 1) GEC

1A
2349 dated 25/03/2022&
027 dated06/12/022
440 dated 1/10/2022
1458 dated 2/10/2022
450 dated 12/10/2022
/1500 dated |8/10/2022
|

a .

n number dated 16/01/2023, wherein it was
_'m?';hadnlogy and to prepare the estimate
crbated out of demolition. You were also requested
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'ONFIDENTIAI J0. SDO/SAL/DEMO/2023/ 0 &
Office of the Deputy Collector &
In-charge Demolition Squad,
Sub Division, 1!\.I'Ltllrga-t:t— Goa.

ORDETR

WHEREAS, the Member Sceretary, Goa Coastal Zone Management rity, Clo
Department of Environment and Climate change, (Govt. of )s 4" floor , Dempo Towers,
direction to Mr. Armande Cardozo (since deceased through LRr’s) (a) Mrs Leticia Cardozo
(b) Mr. Jovek Cardozo (¢) Ms. Maria Sunifer Cardozo (d) Ms. Maria Sweta Cardozo (¢) Mrs.
Audrey Cardozo Fernandes (f) Mr. James Sebastiano Fernandes (g) Mr. Domnic Savio
Pereira ( h) Adv. Ashish Desai to demolish all the existing located in Sy. No. 16/7 of
village Sernabatim, Salcete Goa and to restore the land to its o

Patto, Panaji Goa vide order No. GCZMA/SAL/SERNA/12-1 :

+einal condition, within 30 days.

AND WHEREAS, the copy of said order is marked to the Dy. Collector & SDO, Salcete,
1o enforce the Order and to verify if the structures are removed /demoli ‘and in the _Mif-is
not removed as per directives, than the Dy. Collector shall the said structures afier the

stipulated time of two weeks .

AND WHEREAS, this office had issued Memorandum 01/04/2022 to the Mamlatdar
of Salcete, directing to ensure/verify that Mr. Armando Cardozo (since deceased through LR’s (a)
\rs Leticia Cardozo (b) Mr. Jovek Cardozo (c) Ms. Maria Sunifer Cardozo (d) Ms. Maria Sweta
Cardozo (e) Mrs. Audrey Cardozo Fernandes (f) Mr. J; . Sebastiano Fernandes (g) Mr.
DomnicSavio Pereira ( h) Adv. Ashish Desai has demolished all the existing structures located in
Sy. No. 16/7 of village Sernabatim Salcete Fuaﬁndhave restored the land to its original condition.

AND WHEREAS, the jar of Salcete vide letter No.MAM/SAL/AK/CRZ/

Demo/2022/2145 dated 28/06/2022 has informed that inquiry was conducted through the Talathi of
Colva village and it is revealed that Mr. A o Cardozo (since deceased through LR’s (2) Mrs
Leticia Cardozo (b) Mr. Jovek Cardozo |(c) Ms. Maria Sunifer Cardozo (d) Ms. Maria Sweta J
Cardozo (¢) Mrs. Audrey Cardozo Fernandes (f) Mr. James Scbastiano Fernandes (g) Mr. Domnic

Savio Pereira (h) Adv. Ashish Desai have not demolished all the existing structures located in the

survey no. 16/7 of village Semabatim and the land is not restored to its original condition. g

AND WHEREAS, the Member Secretary, Goa Coastal Zone Management Authority,

Clo Department of Environment and Climate change, (Govt. of Goa), 4™ floor , Dempo

atto, i Goa, vide ieter No. GCZMA/SAL/SERNA/I2-13/01/2027 dated

)22 ha d that demolitior: order dated 25/03/2022 which was passed by their office

d in an Appeal by the Respondent violators in Appeal bearing No. 16/2022 before

Green Tribunal, Pune vide judgment/order dated 21/10/2022 thereby dismissing

. Further informed that the Respondent violators challenged the said judgment/order

.d by Hon’ble National Green Tribunal, Pune in Appeal bearing no. 16/2022

Supreme Court in Civil Appeal no. 8563/2022. The Hon’ble Supreme Court of

fated 25/11/2022 was pleased to dismiss the said Civil Appeal no. 8563/2022 and
aent/execute the demolition order dated 25/03/2022 issued by their office.

of above I, Uday R. Prabhu Dessai, Sub Divisional Magistrate /In-charge of
South Goa hereby grant the Demolition squad on 15/02/2023 at 930 am.

¢ the following Authorities/Agencies as under: s ol

R e T L S TR e
i F ,' 14 v ..' T :
1 " H
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Uhe Joint Mamlatdar-1 of Saleete to remain present and to perform the duties of the
Executive Magistrate and to take care of law and order problem on the above mentioned date and
Lime.

I'he Member Seeretary, Goa Coastal Zone Management Authority, C/o Department of
Environment and Climate change, (Govt. of Goa), 4" floor , Dempo Towers, Patto, Panaji
Goa shall be responsible for identifying the structures to be demolished/removed. He shall further
cusure that demolition of any structures which is stayed by order of any competent court shall not
be carried out. He shall depute his representative to identify the 1o be demolished on the
day of demolition. The deputed representative shall be di to report to the Executive
Magistrate/Mamlatdar of Salcete at 9.30am on the above ioned date to proceed to the
demolition site.

The Executive Engineer, Works Division VI(Roads) P
20 Labourers, 2 JCB, 2 trucks, tools and required machinery on the above scheduled date and time
for the purpose of demolition and they shall be directed to report to the Village Panchayat of
Sernabatim, Vanelim, Colva and Gandaulim on 15/02/2023 at 9.30am in order to proceed 10
the site for demolition.

, Fatorda, Margao to provide

The Executive Engineer, Works Division VI(Roads) PWD, Fatorda, Margao shall
identify the debris dump site along the highway road and transport debris of the demolition to the
identified dumping sites and restore the land to its original sta report compliance.

The Assistant Engineer, Sub Div- I, W D XVI, Benaulim Office, Electricity
Department, Aquem Margao to provide the services of one electrician along with one lineman on
the above date and time for disconnection of electricity supply and direct him to report to the Office
of Village Panchayat of Sernabatim, Vanelim, Colva and Gandaulimon 15/02/2023 at
9.30a.m.inorder to proceed to the site for denilolition.

The Executive Engineer WD-1X(PHE), PWD, Fatorda, Margao Goa to provide the
services of 2 Plumbers on the above date and time for disconnection of water supply and direct
them to report to the Village Panchayat of Sernabatim, Vanelim, Colva and Gandaulimon
15/02/2023 at 9.30a.m. inorder to proceed to the site for demolition.

The Sceretary, Village Panchayat of Sernabatim, Vanelim, Colva and Gandaulim is
directed fo remain present to assist the demolition Squad till the demolition process is over on the
above date and time.

If demolition is not completed within a day , the demolition shall continued on next
day, the authorities/agencies should co-ordinate among themselves and complete the
demolition.

_-';.‘-:Q'.'Q'.'-. | s —
j‘; ',‘:] ( Ucliay rabhu Dessai )
Wi € Bk \o b Deputy Collector & In-charge Demolition
j:i-_: ‘1 -j\ g ot o Squad, Sub Division, Margao — Goa.
& H REN Whrte i i
To, | R i

1. The Member Secretary, Goa Coastal Zone Management Authority, C/o Department
of Environment and Climate change, (Govt. of Goa), 4" floor, Dempo Towers, Patto,
2. The Dy. Superintendent of Police, S.D.P.0. Margao, Goa TR
3.The Mamlatdar of Salcete, Margao,Goa. T

4. The Joint Mamlatdar-I of Salcete. :

5. The Executive Engineer, Works Division V

6. The Assistant Engineer, Sub Div- 1, \

7. The Exec
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NGT & SUPREME COURT MATTE el AT

{ MOST URGENT

OFFICE OF THE DEPUTY COLLECTOR &
Room No.1

Matanhy Saldhana A

Near KTC Bus Sta

i Phone: 0832-2794145,

i . Email:sd

§ No.SDO/SAL/CRZ/Demo/14534/2022

To,
The Member Sccrelary P
Goa Coastal Zone Management Aul
L C/o Department of Environment a
i (Govt. of Goa) , 4" floor, Dempo 1
& Patto, Panaji Goa. '

2 dated

12-13/01/2027 dated 06/12/022
1440 dated 11/10/2022
458 dated 12/10/2022
459 dated 12/10/2022
509 dated 18/10/2022

orilen, this office vide letters No.SDO/SAL/CRZ/Demo
2023 & No. SDO/SAL/CRZ/Demo /14534/2022/930 1 dated

point consultant to ascertain the methodology and to prepare the
osal of debris created out of demolition and also requested to
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No.PWD/WDVIASW/F-140/584/2022-23 date

enclosed as per “Annexure D7)

In view of above, demolition ¢

Therelore, you are once
Executive Engineer, WD-VI |
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C/o Department of Environment and Climate C

4" floor, Dempo Towers, Patto, Panaji-G

E-mail: goacoastalzone@gmail.co

| Ref. No. GCZMA/SAL/SERNA/12-13/01/2F 65 #

g To,
¢ Deputy Collector & S8.D.O
of Salcete, having office at
Muathany Saldhana administrative
Complex, Margao-Goa.

Sub: Execution of directions t
no.16/7,Sernabatim,

Ref.: -1) Demolition order b

13/01/2349 dated

2) Your Letter be:

2022/343-1 d

- 3) Your letter b car
2022/930-1
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No. 16/7, Sernabatim, Salcete, Goa, viz. Compound wall \on all three sides

S.D.0 Salcete 10 demolish the said Structure

Code by your office.
A copy of the directions dat
explanatory is annexed hereto 2

In the view of the ab
to recover cost irom violat
with concerned authori
Fatorda, Margao-Goa
issued by the Autho
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SUPREME COURT MATTER I
@

e ——— A e .
OFFICE OF THE DEPUTY COLLECTOR & SDO, SALAFTE, MARGAO - GOA

Room No.103, 1st Floor,

Matanhy Saldhana Administrative Complex,

Near KTC Bus Stand, Margao - Goa. : _

Phone: 0832-2794145, | Fax:0832-2794402

Email:sdm-salcete.goa@nic.in

No.SDO/SAL/CRZ/Demo/2023 [(SoS-T

Dated: 13/03/2023

[ o,

The Member Secretary,

Goa Coastal Zone Management Authority,

(/o Department of Environment and Climate change
(Govt. of Goa) , 4" floor, Dempo Towers,

Patto. Panaji Goa.

Sub: Exccution of directions o demolish structures in survey No. 16/7,
L/SRNA/12-

12-12/01/2027 dated 06/12/0022
DEMO/2023/06 dated 06/2/2023

Madam,

With reference it is to inform you that your good office vide
letter No. GC 027 dated 06/12/0022 (copy enclosed) requested
this office 10 No.GCZMA/SAL/SERNA/ 12-13/01/2349 dated

25/03/202:

issued  demolition  order bearing  No.
123, which was fixed on 15/02/2023 in oder to demolish :
| Cardozo (b) Mr. Jovek
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Inspite of above facts, you have again requested this _Qﬂi
structures located in Sy. No. 16/7 of village Sernabatim, Salcete Got
oul leter dated 16/02/2023 and 01/03/2023.

Recovery of the cost from violator as regu
subscquent issue but firstly funds are required

said structures.

In view of above, you are once
[:xecutive Engineer, WD-VI(Roads;
the demolition orders or otherwise

and this office will provide
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CONFIDENTIAL No. SDO/S EMO/2023/ (4
Office of the Deputy Collector &
In-charge DEITIDI]I.IOB Sqund,
Sub Division, Margao — Goa.

ORDER

ﬂemmemta;--!-_ﬂ } :

WHEREAS, the Member Secretary, Goa Coastal
of Goa), 4" floor ,

C/o Department of Environment and Climate change, ( Demj
Fowers, Patto, Panaji Goa vide order No. GCZMA/S, 12-13."01!2349' dated
23032022 issued direction to Mr. Armando Cardozo (since deceased through LRr’s)
() Mrs Leticia Cardozo (b) Mr. Jovek Cardozo (¢) Ms. Maril Sunifer Cardozo (d) Ms.
Maria Sweta Cardozo (e) Mrs. Audrey Cardozo Femndps (f) Mr. James Sebastiano
Fernandes (g) Mr. Domnic Savio Pereira ( h) Adv. Ashish Desai to demolish all the :
existing structures located in Sy. No. 16/7 of village Sernabatim, Salcete Goa and to restore |

the land to its original condition, within 30 days. |

AND WHEREAS, the copy of said order is marked to the Dy. Collector & SDO,
Suleele, 1o enforee the Order and to verify if the structures are removed /demolished and in
the event it is not removed as per directives, than the Dy. Collector shall remove the said
structures afier the stipulated time of two weeks . ‘

AND WHEREAS, this office had issued Memomnqum dated 01/04/2022 to the
Mamlatdar of Salcete, directing to e erify that Mr. Armando Cardozo (since deceased
through LR's (a) Mrs Leticia Cardozo (b) Mr. Jovek Cardozo (¢) Ms. Maria Sunifer Cardozo E
(d) Ms. Maria Sweta Cardozo (e) Mrs. Audrey Cardozo Fernandes (f) Mr. James Sebastiano
'ernandes (g) Mr. DomnicSavio Pereira ( h) Adv. Ashish Desai has demolished all the
existing structures located in Sy. No. 16/7 of village Sernabatim Salcete Goa and have
restored the land to its original condition.]Sﬂ

AND WHEREAS, the Mamiatdar of Salcete vide letter No. MAM/SAL/AK/CRZ/
Demo/2022/2145 dated 28/06/2022 has informed that i inquiry was conducted through the
Talathi of Colva village and it is revealed that Mr. Armando Cardozo (since deceased
1) Mrs LﬂicmCa_rdozo(b)Mr Jovek Cardozo (c) Ms. Maria Sunifer Cardozo

.,_mnt and Climate change, (Govt. of Goa), 4"
vide -- er No. GCZMA!SAIJSERNA!IZ-—
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. AND WHEREAS, the complainant has filed Execution Application No.?5f2023_ﬁ]ed
in the Hon’ble National Green Tribunal, Western Zone Bench, Pune and Hon’ble National

k]]\l.w“ J tibunal, Pune has issued Notice to this office and matter is posted for hearing on
08/03/2023.

AND WHEREAS, the joint inspection was conducted by the Executive Engineer,
WD-VI, PWD., Fatorda, Margao, Mamlatdar of Salcete & GCZMA, Panaji in order to plan
the demolition and to assess the machinery and manpower required to demolish the above
structure. However. the PWD, vide letter dated 03/01/2023 informed that structures to be
demolished were G+1, G+2 and other structures.

isional Magistrate /In-charge

In view.of above [, Uday R. Prabhu Dessai, Sub Di
ant the Demolition squad on

ol Demolition Squad, South Goa hereby once again
[7/04/2023 at 9.30 a.m. onwards and order the following A:

I'he Dy. Superintendent of Police, S.D.P.O.
arrangements to depute 10 Police Constables and 5 Female C
ol P.L rank, 2 PSI since there is likelihood of law and order

T'he Mamlatdar of Salcete is directed to remain present at site on the above
mentioned date & time, to co-ordinate with all the auﬂlorities:’a\lgencics till the completion of
the demolition. The Mamlatdar of Salcete is directed to draw the minutes of demolition with
the names & signature of the authorities present and to submit the compliance report
immediately on completion of demolition.l

The Joint Mamlatdar-I of Salcete to remain present and to perform the duties of the
Executive Magistrate and to take care of law and order problem on the above mentioned date
and time. e

The Member Secretary, Goa Coastal Zone Management Authority, C/o
Department of Environment and Climate change, (Govt. of Goa), 4" floor , Dempo
Towers, Patto, Panaji Goa shall be responsible for identifying the structures to be
demolished/removed. She shall further ensure that demolition of any structures which is
stayed by order of any competent court shall not be carried out. She shall depute his
representative to identify the structures to be demolished on the day of demolition. The
deputed representative shall be directed to report to the Executive Magistrate/Mamlatdar of
Salcete at 9.30am on the above mentioned date to proceed to the demolition site,

The Executive Engineer, Works Division VI(Roads) PWD, Fatorda, Margao to
provide 20 Labourers, 2 JCB, 2 trucks, poclain, tools and required machinery on the above
scheduled date and time for the purpose of demolition and they shall be directed to report to
the Village Panchayat of Sernabatim, Vanelim, Colva and Gandaulim on 17/04/2023 at

19.30,an in order to proceed to the site for demolition.
&y, ."{}; \ ‘:
F The Executive Engineer, Works Division VI(Roads) PWD, Fatorda, Margao shall

B identj y the debris dump site along the highway road a.q'd transport debris of the demolition
-y to_}]]%-jgjmtiﬁed dumping sites and restore the land to its origin

i

_—,i/ The Assistant Engineer, Sub Div- I, W
Department, Aquem Margao to provide the s
linemen on the above date and time for discor

report to the Office of Village Panchayat
on 17/04/2023 at 9.30a.m.inorder to prox
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The Exccutive Engineer WD-1X(PHE), PWD, Fatorda, Margao Goa 0 provide
the services of two Plumbers on the above date and time for disconnection of water sapply
and direct them to report to the Village Panchayat of Sernabatim, YVanelim, Colva and

Gandaulim on 17/04/2023  at 9.30a.m. in order (o proceed 1o the site for demolition,

The Secretary, Village Panchayat of Sernabatim, Vnt:ln,Cam and Gandaulim
is directed 1o remain present o assist the demolition Squad till demolition process is over

on the above date and time.

if demolition is not completed within a day rﬁmm shall continued on
next day, the authorities/agencies should ﬂm mong themselves and complete

the demolition.

1. The Member Secretary, C
of Environment and Clir
Panaji Goa .

O] VI(Roads) PWD, Fatorda, Marj
D XVI, Benaulim Office, Electric
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OFFICE OF THE ASSISTANT ENGINEER,
SUB - DIVISION-1V, WORK IJIVISION—VI(ROADS),
PUBLIC WORKS DEPARTMENT, =
FATORDA, MARGAO-_'__:_ A

No.PWD/WDVI/SDIV/E- U /2023-24/ 09

Fo,
The Deputy Collector (SDO),
Demolition Squad Incharge,
Mathany Saldhana Complex,
Margao-Goa.
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Room No. 114, 1# Floor, Matanhy
Phone No:0832-2794114

To r

THe Dy. Collector &
charge of Demolition S

Sub-Division, Margao-

Ref- Order
Sir,

With €es]
demolition of

gineer, W.D-VI (roads), PV

y to carry out the dema
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SUPREME COURT MATTER

H
@@ S0 X7
j -
a?ﬂ;m < um

OFFICE OF THE DEPUTY COLLECTOR & SDO, SALCETE, MARGAO - GOA
Room No. 105, 1si Floor,

Matanhy Saldhana Administrative Complex, BRI (
Near KTC Bus Stand, Margao - Goa, A ’ 3 L2
Phone: 0832-2794 145, Fax:0832-2794402 oy

Email:sdin-salcete.goa@nic.in o T
No.SDOSAL/CRZ/Demo/2023 | 202, -7

Lo,

Uhe Member Secretary,

Loa Coastal Zone Management Authority,

L/o Department of Environment and Climate change
(Govt. of Goa) , 4" floor, Dempo Towers,

Pauo, Panaji Goa.

Sub: Execution of directions to demolish s
Sernabatm, Salcete
Ref-\ljl Demolition order bearing No.GCZ

2) Letter No, GCZI _
3) Demolition order No. SD

Mlndam,

Accordingly, this office had iss 1 ord
20/03/2023, which was fixed on 17/04/20: | a'll__lhe.t‘:xisting structures located in Sy.
No. 16/7 of village Sernabatim, Salcete|Ge '
LRr's) (a) Mrs Leticia Cardozo
Cardozo (e) Mrs. Audrey Card
Pereira ( h) Adv. Ashish D

However, the E
No. PWD/WDVI/SDIV/F
demolition squad

that an estimate to provide
sanction and requested to defer all major
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MOST URGENT
SUPREME COURT/NGT MATTER ‘
CONFIDENTIALI No. SDO/SAL/DEMO/2023/ 2% !
Office of the Deputy Collector & |
In-charge Demolition Squad,
Sub Division, Margao — Goa,

Rel: 1) Order No. SDO/SAL/DEMO/2023/06 dgted 06/02/2023
2) Order No. SDO/SAL/DEMO/2023/19 dated 29/03/2023

ORDER

WHEREAS, the Member Secretary, Goa Coastal Zone Management Authority,
C/o Department of Environment and Climate change, (Govt. of Goa), 4" floor , Dempo
Fowers, Patto, Panaji Goa vide order No. GCZMA/SAL/SERNA/12-13/01/2349 dated
29032022 i1ssued direction to Mr. Armando Cardozo (since deceased through LRr’s)
(a) Mrs Leticia Cardozo (b) Mr. Jovek Cardozo (c) Ms. ia Sunifer Cardozo (d) Ms.
Maria Sweta Cardozo (e) Mrs. Audrey Cardozo Fernandes (f) Mr. James Sebastiano
Fernandes (g) Mr. Domnic Savio Pereira ( h) Adv. ish Desai to demolish all the
existing structures located in Sy. No. 16/7 of village Sernabatim, Salcete Goa and to restore
the land o its original condition, within 30 days.

AND WHEREAS, the copy of said order is marked to the Dy. Collector & SDO,
Saleete. 1o enforce the Order and to verify if the structures removed /demolished and in .
the event it is not removed as per directives, than the Dy. Collector shall remove the said |
structures alter the stipulated time of two weeks . ?

AND WHEREAS, this office had issued Memorandum dated 01/04/2022 1o the
Mamlatdar of Salcete, directing to ensmvr‘.’verify that Mr. Armando Cardozo (since deceased
through LR's (a) Mrs Leticia Cardozo (b) Mr. Jovek Cardozo (¢) Ms. Maria Sunifer Cardozo
(d) Ms. Maria Sweta Cardozo (€) Mrs. Audrey Cardozo Fernandes (f) Mr, James Sebastiano
Fernandes (2) Mr. DomnicSavio Pereira ( h) Adv. Ashish Desai has demolished all the
existing structures located in Sy. No. 16/7 of village Sernabatim Salcete Goa and have
restored the land to its original conditiof

AND WHEREAS, the Mamlatdar of Salcete vide letter No.MAM/SAL/AK/CRZ/
Demo/2022/2145 dated 28/06/2022 has informed that inquiry was conducted through the
falathi of Colva village an is ed that Mr. Armando Cardozo (since deceased
through LR’s (a) Mrs. a Cardozo (b) Mr. Jovek Cardozo (c) Ms. Maria Sunifer Cardozo
(1) Ms. Maria Sweta C (€) Mrs. Audrey Cardozo Fernandes (f) Mr. James Sebastiano :

’ Fernandes (g) Mr Pereira (h) Adv. Ashish Desai have not demolished all the i
existing struct mmwy no. 16/7 of village Sernabatim and the land is not I

|
lember Set:retarylr Goa Coastal Zone Management
Environment and Climate change, (Govt, of Goa), 4
Panaji Goa, vide letter No. GCZMA/SAL/SERNA/12-
med that demolition order dated 25/03/2022 which
in an Appeal by the Respondent violators in Appeal
ational Green Tribunal, Pune vide judgment/order

e
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AND WHEREAS, plication No/d#/aSuifies

the complainant has filed Execution Ap

n the Hon’ble National Green Tribunal, Western Zone Benclj, Pune and Hon’ bl: National
Green Tribunal, Pune has issued Notice to this office and matler is posted for hearing on
O8/05/2023. |

AND WHEREAS, the joint inspection was conducted|by the Executive Engineer, Nﬁ

WD-VI, PWD., Fatorda, Margao, Mamlatdar of Salcete & GGZMA, Panaji in order 10 plan
the demolition and to assess the machinery and manpower Wﬂfu‘fﬁl to demolish the above
structure. However, the PWD, vide letter dated 03/01/2023 informed that structures (o be
demolished were G+1, G+2 and other structures.

. AND WHEREAS, the demolition Squad was mmt;i by this office vide Order
No.SDO/SAL/DEMO/2023/19 dated 29/03/2023 which was fixed on 17/4/2023.

AND WHEREAS, PWD did not reported at the site. Therefore, demolition could not
()

be carried oul.

In view of above I, Uday R. Prabhu Dessai, Sub Divisional Magistrate /In-charge of
Demolition Squad, South Goa hereby once again grant the Demolition squad on 04/05/2023
4t 9.30 a.m. onwards and order the following Authorities/Agencies as under:

Ihe Dy. Superintendent of Police, S.D.P.O. Margao, Goa, 10 make necessary
L8 arrangements to depute 10 Police Constables and 5 Female Constables alongwith one  Officer
of P.L rank, 2 PSI since there is like]iho(?d of law and order p;-oblem They may be directed
(o report at the Village Panchayat of S-qrnabat:m, Vaneh-, Colva and Gandnu!un at
9.30 am on the above mentioned date, in prdcr to proceed to thc site.

The Mamlatdar of Salcete is duected to remain present at site on the above
mentioned date & time, to co-ordinate with all the authorities/agencies till the completion of
the demolition. The Mamlatdar of Salcete is directed to draw the minutes of demolition with

the names & signature of the authorities present and lo submit the compliance report
immediately on completion of demolition

The Joint Mamlatdar-1 of Salcete to remain present and to perform the duties of the

Executive Magistrate and to take care of law and order problem on the above mentioned date
and time.

ber Secretary, Goa Coastal Zone Management Authority, Clo
t of Environment and Climate change, (Govt. of Goa), 4" floor , Dempo
0o, Panaji Goa shall be responsible for identifying the structures to be
She shall further ensure that demolition of any structures which is
‘any competent court shall not bfT‘ carried out. She shall depute his
tify the structures to be demolished on the day of demolition. The

e shall be directed to report to tha Executive Magistrate/Mamlatdar of
1 the above mentioned date to proceed to the demolition site.

g_ineer, Works Division VI(Roads) PWD, Fatorda, Margao o
. 2 JCB, 2 trucks, poclain, tools Iamd required machinery on
the purpose of demolition and they shall be directed to repor
rnlhaﬁm, Vmellm ColTa and Gandanhm
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212 The Member scorlary i Coastal Zone Management Authority, C/o Department

-

N
~
(o)

Ilie Assistant Engineer, Sub Div- I, W D XVI, Benaulim Office, Electricity .
Department, Aquem Margao to provide the services of t Iﬂleclricim along with one
linemen on the above date and time for disconnection of electricity supply and direct him to
‘eport (o the Office of Village Panchayat of Sernabatim, Vanelim, Colva and Gandaulim

on 04/05/2023 at 9.30a.m.inorder to proceed o the site for demolition.

Ihe Executive Engineer WD-IX(PHE), PWD, Fatorda, Margao Goa (o provide
ie services of two Plumbers on the above date and time for disconnection of water supply
nd direct them to report to the Village Panchayat of Sernabatim, Vanelin, Eolva and
Gandaulim on 04/05/2023  at 9.30a.m. in order to proceed o the site for demolition.

The Secretary, Village Panchayat of Sernabatim, Vanelim, Col.vn and Gandaulim
is dirceted to remain present to assist the demolition Squad till the demolition process 1S Over
on the above date and time,

If demolition is not completed within a day , the demolition shall continued on
next day, the authorities/agencies should co-ordinate among themselves and complete

the demolition.

Given under my hand and Seal of this Office on this 25 ‘@j of April, 2023.

S N ( Uday R. Prabhu Dessai )

Deputy Collector & In-charge Demolition

Squad, Sub Division, Margao — Goa.

LQJ A
of Environment and Climate change, (Govt. of Goa), 4" floor , Dempo Towers, Patto,
Panaji Goa d :

2. The Dy. Superintendent of Police, S.D.P.O. Margao, Goa.

3 The Mamlatdar of Salcete, Margao, Goa.

int Mamlatdar- I of Salcete.

tive Engineer, Works Division VI(Roads) PWD, Fatorda, Margao,
Engineer, Sub Div-1, W D XV, Beri:aulim Office, Electricity

D ngincer WD-IX(PHE), PWD, Fatorda, Margao
or. Colva Police Station.
oc Panchayat of Semabatim, Van
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MARGAO-GOA
Room No. 114, 1* Floor, Matanhy Saldanha Administrative Complex,
Phone No:0832-2794114

To

The Dy. Collector &

Incharge of Demolition Squad,
Sub-Division, Margao-Goa

Ref- Order No. SDO/SAL/DEMO/2023/3¢

5i ) £ i - -

0TI cecutive Engineer, W.D-VI (roads), PWD,
Fatorda that 10t possess the requisite machinery to carry out the

1ce, the above referred demolition order

rmation and necessary action.

Yours Faithfully,

Mamlatdar of Salcete

Scanned with CamScanner



MOST URGENT ..
NGT/SUPREME COURT MATTER 280 ANNEXURE T

X,

OFFICE OF THE DEPUTY COLLECTOR & SDO, SALCETE, MARGAO - GOA
Room No. 105, 1st Floor,

Matanhy Saldhana Administrative Complex, ot tor ¢ o 0 F
Near KTC Bus Stand, Margao - Goa.
Phone: 0832-2794 143, Fﬂ:ﬂﬂﬁ-???‘m
Email:sdm-salcete.goa@nic.in -~ |
No.SDO/SAL/CRZDemo2023 [ R L OK-T | Dated: 05/05/2023
I, :
| he Member Secretary, l

Giod Coastal Zone Management Autharity,

(/o Department of Environment and Climate change
{Govt. of Goa) , 4™ floor, Dempo Towers,

Patto, Panaji Goa.

Sub: Execution of directions to demolish structures in surve:
Sernabatm, Salcete et R

e Ref: 1) Demolition order bearing No.GCZMA/SAL/SK
K dated 25/03/2022

Madam,

With reference to the above cited subject. inform you that your good office vide letter No.

GCZMA/SAL/SERNA/12-12/01/202 12/0022 (copy enclosed) requested this office to execute
demoliton order No.GC. AL/ /2349 dated 25;"031?022.

order bearing No. SDO/SAL/ DEM0/2023/38 dated
er to demolish all the existing structures located in Sy.
out by Mr. Armando Cardozo (since deceased through .
20 (c) Ms. Maria Sunifer Cardozo (d) Ms. Maria Sweta '
’Mr James Sebastiano Fernandes (g) Mr. Domnic Savio

Accordingly, this office h

95/04/2023 , which was fixed

No. 16/7 of village Serna

LRr's) (a) Mrs Leticia’

C Cardozo (e) Mrs. . X
Pereira ( h) Adv. Asl

Howe de letter No. MAM/SAL/DEMOLITION/2023/1914 dated
04/05/2023 at the des 1 of the said structures was not carried out as it was informed by the
( ),FWD,Fanorpa:ha:ﬂ:eydonotpromssthemqujsim

Lot LN

il
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No.PWD-WDVVADM/F. {4 /23-24/ -

% ey ,_'i:1',--;~l'-l'.;' et i,'_i ‘ !1 Government of Goa,
U SOO/SOM-L S Office of the Executive Engineer,

5012 19 | Work Division VI, (R/S) P.W.D.,

|
H ward No. ]

i pate o"q]DEHM?_h Fatorda, Margao - Goa.

Rupa Dated:- 29/ 05/2023.

S
Ao,
~ The Dy. Collector &
In - Charge Demolition Squad,
Sub Division, Margao - Goa.

Sir,

multistoried structure with JCB machine
" this office. The said fact was brought to your
e at Sr.No4.

1 by the Govt. (copy enclosed)
requested to please note the same & differ any
above work order is issued.
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2 8 vauv»rnment of Goay

LA —— Office of the Executive Engmcer, r. | L‘
ice of the Agsistant aer | 1ee Divisi s
S.D IV WD, VI, :u-:-ggm e| | Works Division VI (Roads South),
FATORDA, MARGAQ _ public Works Department,
Iwarg M i‘LI | Fatorda, Mdl‘gﬂﬂ-GDa
] ! UE{L'UI_?E_\lll\ L‘,'_!l \lg-‘k'g_ l Da[ﬂd lgl}03f2n23
f .
To,

The Deputy Collector & Demolition Incharge,
Office of Collectorate,
Margao-Goa

Sub- Providing demolition squad to multistoried strugtures

Sir,

With reference to above, it is to mention that this office was providing demalition
squad for minor structures consisting of JCB excavator and trucks. However multistoried
structures are not possible to be demolished by ICBs. anéfi'equir_e: specialized equipments
like poclains and cutters. Clarification was swgh: ‘about role of PWD for undertaking
demolitions unconnected with it and. :thu hﬂm clarified by the Under Secretary that such

demolitions are to be taken up by PWE! #mﬂmr own funds.

45,205/- has been prepared and granted Technical

Accordingly an estimate for R ,
Govemment for Administrative Approval after

Sanction by the undersigned and .
which it will be tendered and &

till the above work ¢
through present set U

(Prasad Panandikar)
Executive Engineer VI
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ereby accorded for the work of

Technical Sanction is h

sgquad under wD-VI, PWD for various demolitions OYCETES

& [u charge Demolition Squad for F.Y. 2023-24, Margao — Ge *
of RS.39,531233.J.}H (Rupees Thirty nine, Lakh lakhs ﬁﬂgﬁl |
hirty three only) including 18% GST & 504 Contingencies. | |

Budget Head:

The Division office relied upon worked out by sub division and availability of land 85 per
the report submitied by ' cates based on in ion fumished by Asst. Engineer.
Care should be taken that qu - d extra items during the cOUrsE al

execution.

Dated; WA /B3
place: - Fatorda M
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Name of Work:- Providing demolition squad under WD-V1, PWD for various
demolitions ordered by the Deputy Collector & In-charge Demolition Squad for F.Y.
2023-24, Margao - Goa.

4 ooy
ABSTRACT
| Sr. No. Description Unit Quz?']:ltitv Rate . Amm_gt__!
1 Rate Analvsis No.I |
Excavator (3D) with Driver & | .E
Fuel day 6000 11500.00
2 Rate Analvsis No.lI
Hydraulilc rtock breaker with :
driver & fuel day 45,00 14950.00 672750.00
» 3 Rate Analysis No.III f _
/s Tipper "day  90.00 5175.00 465750.00
4 Rate Analvsis NoIV
(Unskilled) Chowkidar, Hedge per
cutter, Mali, - | day 1200.00 793.50 952200.00
,_', !t-"-l_l*_:
5 Rate Analysis { }
Loader o : _day  60.00 _ 6900.00 414000.00

Total 3194700.00

Add 18% GST ... Rs.  575046.00 |

; 3769746.00

Add 5% Contigencies... Rs.___188487.30

Total. Rs.  3958233.30

ey ' Say..Rs. 3958233.00
I
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Nae of Work:- Providing demolition squad under WD-VI PWD ﬁrvm dem

ordered by the

Deputy Collector & In-charge Demolition Squad for F.Y. 202

Goa.
Sr. No. Description 1A
1 |Rate Analvsis Ne.l .
Item no.2002 GSR 2023 ' it

Excavator (3D) with Driver & Fuel
Rs.10000.00 day
Add 15% contractor profit

[ )

a il

Item no.2003 GSR 2023

Hydraulilc rock breaker with di
Rs.13000.00 day i
Add 15% contractor profit

i = 1
5

e E.
— e
Item no.2005 GSR 2023 | |
Tippes e
Rs.4500.00 day 4500.00
Add 15% contractor 675.00_—  SIFSIESES
5175.00 Total )
4 i
460.00
230.00
‘- 690.00
103.50 o |
793.50 Total |
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MOST URGENT 286 ANMNEXURE Y
SUPREME COURT/NGT MATTER
(_-L_\ DENTIAL No. SDOJSAL/DEMO/2023/ 11 ¢,
Q\\ Office ol the Deputy Collector &

A Ju-. Ly .:_ 1
\ In-charge Demolition Squad,

Sub Division, Margao ~ Goa.

k:a‘ l “ikef: 1) Order No. SDO/SAL/DEM0/2023/06 dap:d 06/02/2023
9;.’# 7 2) Ocder No. SDO/SAL/DEMO/2023/19  dated  29/03/2023

f 3) Order No. SDO/SAL/DEMO0/2023/38 dated 25/04/2023
ORDER |
‘\‘\ HEREAS, the Member Secretary, Goa Coastal Zone Management Authority,

Clo Department of Environment and Climate change, (Goyt. of Goa), 4 fleor , Dempo
Towers, Patto, Panaji Goa vide order No. GCZMA/S 12«13:’01!2349 dﬂeﬂ

m.u;.d djrcumn to Mr. Armando Cardozo (since r.la:mad

25/03/2022
\I~. Maria Emeu Cardozo (e} Mrs. Audrey Cardozo Fern ( ]
Sebastiano Fernandes (g) Mr. Domnic Savio Pereira ( h) Ady. Ashish Desai to demoli
all the existing structures located in Sy. No. 16/7 of village Sgmabatim, Salcete
restore the land to its original condition, within 30 days.

1In, ev ;m it is not removed as per directives, ﬂmn theDy
structures after the stipulated time of two weeks .

AND WHEREAS, this office had issued Mem
Mamlatdar of Salcete, directing to eusurqfvm&thlth{r Armando Cardozo (since deceased
through LR’s (a) Mrs Leticia Cé 0 (b) Mr. Jovek Cardozo (¢) Ms. Maria Sunifer

Cardozo (d) Ms. Maria Sweta Ca.rﬂom e) M
Sebastidno Fernandes (g) Mr. Domni
all the existing structures located SY
have restored the land to its origin 1d

AND WHEREAS,
Demo/2022/2145 dated 284

‘of village Sernabatim Salcete Goa and

ete vide letter No. MAM/SAIL/AK/CRZ/
{ that inquiry was conducted through the
Talathi of Colva village and it hat Mr. Armando Cardozo (since deceased
Lhmugh LR’s (a) Mrs Leticia r. Jovek Cardozo (c) Ms. Maria Sunifer

Mrs. Audrey Cardozo Fernandes (f) Mr. James
Sebastiano Fernandes vio Pereira (h) Adv. Ashish Desai have not

and the land is

t and Cflmte change, (Govt. of Gm}, 4
‘Pldﬁ No. GCZMA/SAL/SERNA/|2-
ition order dated 25!‘03!2022 wh:ch
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287 WD.. Fatorda, Margao vide

AND WHEREAS. the Executive Engineer, WD-VI, T
letter No PWD/WDVI/ASW/F-140/584/2022-23 dated 03/01/2023 reported thilt tnSperias
was carried alongwith representative of GCZMA and Mamlatdar of Salcete on 2'-)!‘! ..‘;U""
trom 11.00 a.m. onward and the said structure were identified by representative by GCZMA
and the, Exceutive Engineer, WD-V1, PWD., Fatorda, Margao reporied that structure 9 be
demolished were G+ [ G+2 and other structures, Such dmwliliﬂﬂ l"-’r':l_uiw'd speculll:a:d
demolition agency and methodology.  Therefore, GCZMA 1o appoint c:ousuitunl to
ascertain the method & machinery required for demolition based on which estimate can be
framed and tendered only after deposition of funds required for execution of work, F url_hl::r.
the date of demolition may be decided only after the work is-ltendered and contractor Is in

place.

AND WHEREAS, the demolition Squad was granted by this office vide Order No:
SDO/SAL/DEMO/2023/06  dated 06/02/2023 which was fixed on 15/02/2023

AND WHEREAS, vide letter No. MAM/SAL/DEMOLITION/20253/839 daled
13/02/2023, the Mamlatdar of Salcete has reported that the demolition of the said structures
was not carried out as, only the personnel from Electricity department and representative of
GCZMA were present for demolition and Police personnel the Executive Engineer, WD-VI,
PWD., Fatorda, Margao, failed to report to carry out the demolition of said structures.

AND WHEREAS, the complainant had filed Execution Application No.05/2023
filed in the Hon’ble National Green Tribunal, Western Zone Bench, Pune¢ and Hon'ble
National Green Tribunal, Pune has issued Notice to this office and matter was posted for
hearing on 08/05/2023.

\:\;\ . AND WHEREAS, the demolition Squad was once again second time granted by
thys affice vide Order No.SDO/SAL/DEMO/2023/19 dated 29/03/2023 which was fixed

)

[ =]
15 /©/AND WHEREAS, the Executive Engincer, WD-VI, PWD., Fatorda, Margao, did
» =]

Cod orted at the site. Therefore, demolition could noi be carried out.

o 00

o e ‘\r ’

j_-,-}:l}";:.ﬂ/ AND WHEREAS, the demolition Squad was once again third time granted by this

= office vide Order No.SDO/SAL/DEMO/2023/38 dated 25/04/2023 which was fixed on
04/05/2023.

AND WHEREAS, the Mamlatdar of Salcete vide letter No. MAM/SAL/
DEMOLITION/2023/1914 dated 04/05/2023, reported that the demolition could not be
carried out as the Executive Engincer, WD-VI, PWD., Fatorda, Margao did not reported at
the site.

AND WHEREAS, the Executive Engineer, WD-VI, PWD., Fatorda, Margao vide
letter No. PWD-WD-VI/ADM/F.69/23-24/447 dated 29/05/2023 informed that structures to
be demolished are G+1, G+2 and other structures which require specialized machinery &
manpower. Further informed that they have prepared estimate amounting Rs. 42,435205/-
has been submitted for sanction by the Government and requested to differ the demolition.

AND WHEREAS,in Execution Application No.'OSKEUES(WZ} in Appeal No.16/2022
(WZ), the matter is posted for hearing on 30/10/2023 before NGT, Pune.

Therefore. 1, Uday R. Prabhu Dessai, Sub Divisional Magisirate Mn-charge of
Demolition Squad, South Goa hereby, once again fourth time grant the Demolition squad on
12/09/2023 at 9.30 a.m. onwards and order the following Authorities/Agencies as under;

The Dy. Superintendent of Police, S.D.P.O.IMnrgao, Goa, to make necessary
arrangemenis (0 depute 10 Police Constables and 5 Female Constables alongwith orc
Qﬁicur of P.I rank, 2 PSI since there is likelihood of law and order problem. They may be
directed to report at the Village Panchayat of Sernabatim, Vanelim, Colva and
Gandaulim at 9.30 am on the above mentioned date, in order to proceed to the site.

F Tlm Mamlatdar of Salcete is directed to remain present at site on the above
mentioned date & time, to co-ordinat  with all the authorities/agencics till the completion of
the demolition. The Mamlatdar of Salcete is dirccted to draw the minutes of demolition

! with the names & signature of the authorities present and to submit the compliance report
; immediately on completion of demolition.
8 0 Cont... .3/~
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and to perform the duties of
lem nnthenbwemanlomd

The Joint Mamlatdar-V1 of Salceteto remain pre
the Executive Magistrate and 1o take care of law and order
date and time.

The Member Secretary, Goa Coastal Zone Manay
Department of Environment and Climate change, (Govt. of
Towers, Patto, Panaji Goa shall be responsible for identifyi
demolished/removed. The Member Secretary, Goa (Cc
Authority, Panaji shall further ensure that demolition of ar
order of any competent court shall not be carried «
Coastal Zone Management Authority, Panaji shall
the structures to be demolished on the day of demoli
be directed to report to the Executive Magistra
above mentioned date to proceed to the demulitian

The Executive Engineer, Works Di
provide 20 Labourers, 2 JCB, 2 trucks,
scheduled date and time for the purpose o
the Village Panchayat of Sernabatim, Va
9.30 am in order to proceed to the site for

The Executive Engineer, Wor
:,Imﬂw.g:.miiy the debris dump site a
de &h n to the identified dumpir

Q}par ment, Aquem Margao

.,

Airemég-on the above date and

R0t 10 the Office of

the services of two,
and direct them to
Gandaulim on
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o

OFFICE OF THE DEPUTY COLLECTOR & SDO,_ S/

Room No.105, 1st Fl
Matanhy Saldhana Administr:
Near KTC Bus Stand, Marg
Phone: 0832-2794145,
Email:sdm-sal
No.SDO/SAL/Demo/7092/2023/ 4 215

To,

The Member Secretary,

Goa Coastal Zone Management Author
/o Department of Environment and lin
{Govt. of Goa) , 4" floor, Dempo To
Patto. P;ma_ii Goa.

Madam,

Kindly refer to

and to your letter

wherein it was
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Henee . the above referred demolition order could not be executed, (Copy ma wed as Exhibit
been submitted to your good office vide letter w o

o & AT Ln

g L A R
e :

SE™. The report of the same has
18/04/2023 (Copy marked as Exhibit “F").

Ihis office vide nrdm No. HDOIBAUDI:MO-'ZOBHS dmﬁ ,‘:,
¢ lime on 04/05/2023. (Copy mrhd !
Mamlatdar of Saleete  vide letter No. MAM/
04/05/2023 reported that the demolition of the said
ormed by the office of the Executive Engineet, :

demolition for the 3 3

int
not process the requisite machinery to carry
the above referred demolition order could
The report of the same has been submitt !
{Copy marked as Exhibit “I7).

This office vide order No. SD{)ES’

demolition for the 4" time on 12/0
Executive  Engineer, W
No.PWD/WDVI/F.69/2023

demolition squad.
Guvemmnlfo \
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\ .
7 ’;1"557 No.PWD/WDVIASW/E-140/ 470/2(
.{.\;“ e Government of Goa,
X TOFFICE OF 1t b coLiccron)|  Officeof the Executive
SDO/SDM-I. Salcate. Margao-Goa Public Works De|
i Inwaid No. 2‘ 2¢4 lm . I‘atorda-Margm Gua. )
|Date-..... \ 4\0"!\2023 - Dated:- \/9 /2023.

fal
Lo Lo
To,

The Deputy Collector & In-charge DcmohtlonSquad
/’Sub Division, Margao - Goa -l :

Sub - Regarding Work order fi

Ref :- 1) SDO/SAL/DEM!
2)41/C

Sir,

(. With reference to the above re
Engineer IV has informed that 1
squad. Letter No. 41/CRZ/REV/
perusal. i

However in case of urge

amount of Rs 68,300/~ per day.

2 tipper trucks and 20

shall have to be arrang
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OFFICE OF THE COLLECTOR OF SOUTH GOA bispacy
Matanhy Saldanha Administrative Complex, Revenue Banch,
Room No. 338, Margao - Goa

No.41/CRZ/REV/Demolish/2023-24/2%4€  ~ Dated: 24/08/2023.
Tao, : I :
The Under Secretary (Revenue-I)

= Revenue Department, Government.of Goa,
—Nﬁs‘:crawiat. Porvorim - Goa. :

t;\ Syb: Modalities for demolition of illegal structures in prwate properties-
=l Ref: Following letters of this office:- -

< 141/CRZ/REV/MISC/2022/6749 dated 13/05/2022. '
g!r * 2.41/CRZ/REV/Demolish/2022/10814 dated 11/08/2022. s
S/ 3.41/CRZ/REVAemolish/2022/1186 dated 18/04/2023. .
4.41/REV/CRZ/Modalities/2622/481 dated 06/06/2023.

Madam, s ; ! 4

Kindly refer to I.his;'nfﬂce letter dt.13/05/2022 wherein, it wq's.reqﬁcsted to

finalize SOP/ Mechanism to be adopted for demolition of big structures as &
_when directed to be demolished by any cou.rb' GCZMA or as per order of any
Govt. Dept. & vide letter dated 11/08/2022 had requestad your good office to
direct the concerned departments/ local bodxes to make budgctary provision to
demolish the illegal structures if demnlmun squad is called or to provide the

: hcavy macmnery such as cranes, JCB, machme with breaker, earthmdvers trucks
tools & equipments under Disaster Management Act and same may be plaaadlat
d.tsposn] of PWD-WD-VI (roads) for use &' malmena.m..e and the same

'machm&ry:‘ tools may: be used for dlSEI.StEr ma.nagement as well as by dernohuon
squad for demolition.

]

Further in reply to your office order dt.06/06/2023 this office vilie lel::er
dt.18/04/2023 had stated that demolition is sought by various gepartments in
1 execution of directions issued by the GCZMA/ NGT, High Court/ Tribunal or any °
other r!;levant authonty & not as per directions issued by the Collector. The
" Collector is only facilitating the execution of directiéns of the Courts/ Trjbunal.
We had proposed, that the expenses fﬂr carrying out concerned demolition shall
be bomne by concerned de'paru:nantlsinoe' there is no provision for the Collector to

recover the amount spent on execution of demolition 'except as n.rrears of land
I I ] F .

i %p,:;:a wbmﬂ\ﬂm@lpﬁ@i
e o

\ : , ?[_ c;w,.ﬂ,,l'ehcxm-—’ A
Bt e ' i 4“-4'1“
E | ﬁ - "747*FL i

Lo
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